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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

O.A. No. 382/2023

In the matter of

Chairman Legal Committee

Essencia Residents Welfare Association Applicant
Versus

State of Haryana & Ors Respondents

REPLY ON BEHALF OF M/S ANSAL PROPERTIES AND
INFRASTRUCTURE LTD RESPONDENT NO.4.

Most Respectfully showeth:

. That the present reply is being filed by Sh. F.N. Rai who is the
Authorised Representative of the Respondent no.4 vide Board
Resolution dated 03.11.2021 passed by Board of Directors of M/s
Ansal Properties and Infrastructure Ltd. The copy of Board
Resolution dated 03.11.2021 is annexed as ANNEXURE R4/1.

. That the allegations made by the Complainant against the
Answering Respondent may not be deemed admitted merely by
reason of non-traverse thereof and rather same be treated as

denied unless admitted specifically hereunder.

. That the Complainant has levelled two fold allegations. Firstly the
Answering Respondent is discharging untreated sewage and
effluent at the surface near resident buildings etc. Secondly, there
is not a single Sewage Treatment Plant been constructed or made

available for treatment of sewage water.
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4. That the Hon’ble Tribunal was pleased vide order dated

7.

30.05.2023 to constitute Joint Committee for obtaining factual
report which in turn has submitted its report dated 13.10.2023.

. With respect to the First allegation, it is submitted that the Joint

Committee has observed in its report at running page no.12 that
the Project was granted CTO dated 30.05.2019 for generation of
48 KLD Domestic Effluent (as per occupancy) which was treated
in 50 KLD and 25 KLD STP installed at the site. The report further
observed that CTO was granted on the basis of inspection
conducted by the Field Officer who found structurally adequate
STP installed at the site.

. That further, the Joint Committee report at running page no. 13

states that Project Site was visited again on 12.12.2022 by the
then Field Officer with respect to mandatory inspection allotted by
the competent authority and found both STPs functional and as

per analysis report, parameters were within the prescribed limits.

In the above factual background, it is apposite to
submit that allegation by Complainant regarding absence of even
a single Sewage Treatment Plant, is baseless, misguided and

clearly a false statement.

That with respect to Second allegation that the untreated sewage
is found at the land of the Answering Respondent and the
corresponding findings by the Joint Committee which confirms this
fact and further the consequent analysis of the samples which
certainly would not be as per the parameters, it is submitted that

liability for presence of untreated sewage, if any, cannot be
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fastened upon the Answering Respondent for the following

reasons.

a) The Unit of Answering Respondent has sole democratically
elected and registered RWA known as Essencia Resident
Welfare Association (who strangely happens to be the
Complainant herein) hereinafter referred to as ERWA. And the
said ERWA has by way of Agreement dated 01.04.2021
participated over Maintenance functions of the premises. The
functions taken over by the ERWA included housekeeping,
garbage collection as under exclusive control and remaining
functions under joint control with SFML (Star Facilities

Management Limited)

The copy of the Tripartite Agreement dated
01.04.2021 executed between Answering Respondent and the
ERWA and SFML is annexed as ANNEXURE R4/2.

b) That after the execution of the aforesaid agreement dated
01.04.2021 wherein the ERWA agreed to participate in the
management of maintenance services of the Essencia project,
the entire Common Area Maintenance became joint
responsibility of the SFML (nominated maintenance agency of
Answering Respondent) and the ERWA. And in furtherance of
the same, a joint account was opened wherein the entire
collection from resident members is deposited. And the account
has to be operated jointly. Further as per the agreement, the
maintenance expense of all types shall be approved jointly by
SFML and ERWA.
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c) That the operation of the STP is a common utility which has to
be maintained and operated by the SFML and ERWA jointly. It
is submitted that once a STP is installed and become functioning
then it becomes the asset which require maintenance from its
users. That the STPs were operated from its installation until
participated in maintenance by the ERWA on 01.04.2021. That
the expenses for running of STP and its maintenance charges
are derived from the CAM (Common Area Maintenance) fund
upon which the ERWA has joint control. And any funding cannot
be taken out without approval of SFML and ERWA. Therefore,
the allegation that the Answering Respondent did not operate
the STPs and discharging the untreated sewage water on land
is absurd as the Complainant is virtually making allegation

against itself.

d) That the most important fact which could establish that
untreated Sewage found at the premises of the Answering
Respondent has not been dumped by the Answering
Respondent or from its STP, is the fact that during the General
Body meeting dated 7t June 2020, the Complainant itself has
discussed the issue of untreated sewage found at the premises
of the Unit and categorically recorded that the neighbouring
Society named Shree Vardhman Mantra has found it
convenient and easy to dump their untreated sewage through
tankers in open plots/areas in the Society raising a huge health

hazards to the residents in the Society.

The record of the General Body Meeting of ERWA dated
7th June 2020 is annexed as ANNEXURE R4/ 3 along with typed

copy.
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e) Further while deliberating the aforesaid issue of maintenance

f)

and sewage, the EWRA has passed a resolution to take over
the maintenance from the SFML Itd (subsidiary unit of

Answering Respondent).

Therefore in light of the above facts which had been
concealed by the Complainant, it is submitted that the
Complainant itself has failed to maintain the untreated sewage,
if any, in the area and by way of the present Complaint is trying
to falsely implicate the Answering Respondent and further it is
in the knowledge of the EWRA that the untreated sewage is
being dumped from the neighbouring Society and despite this
the blame is being made upon the Answering Respondent. Thus
in this manner the Complainant has double standards and its

complaint is motivated with vested interests.

That no such particular location (out of total area of the
premises of Unit) has been pointed either by the Complainant
or by the Joint Committee as to the place where the untreated
sewage was found. Therefore the allegations seems to be vague
and lacking requisite particulars. Even otherwise the ERWA,
who is responsible for the housekeeping, has neither informed
the Answering Respondent and nor taken to itself the
responsibility of maintenance and cleanliness. And under the
garb of protection of Environment has approached the Hon’ble

Tribunal with unclean hands.

g) That nevertheless it is submitted that the untreated sewage

cannot be even theoretically discharged from the premises of
the Answering Respondent as outlet of the STP are connected
with the HUDA sewer lines for which sewerage charge is

collected by the GMDA (Gurugram Metropolitan Development
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Authority). It is submitted that, had the Joint Committee
conducted a detailed inquiry as to the source of untreated
sewage found during the visit, then it would have certainly
found that the alleged untreated sewage does not have origin
from the installed STP.

That the Environment Clearance to the Answering Respondent
was first granted on 11.07.2012 and thereafter expanded/revised
on 20.08.2018 for construction of 2020 dwelling units which is
valid for 7 years. The Consent to operate to was granted on
30.05.2019. Further the STPs as per the EC were planned to be
installed as per the requirement/occupancy. It is further
submitted that the revised EC Condition no. (b) under the heading
Operation Phase, allows the PP to establish the STP as per the
occupancy.

The copy of the revised Environment Clearance dated
20.08.2018 is annexed as ANNEXURE R4/4.

The construction is to be made in various phases. And therefore
CTO was obtained in 2019 itself to commission the project and
accordingly as per the initial occupancy the 50 KLD and 25 KLD
were adequate which were certified by the HSPCB officials itself.
The copy of the recent log book showing running of STP 50 KLD
and 25 KLD is annexed as ANNEXURE R4/5.

It is submitted that the Project is still under nascent stage and
considering the present rate of development, it will take many
years for its full occupancy. That until the period December 2022
out of total 2020 plots only 300 plots were completed and
provided with Occupancy Certificate from the District Town
planner Gurugram. Therefore the total proportion of occupied

plots as on December 2022 were only 15% to 20% of the total
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plots. Currently only 400 plots have been developed out of 2020
plots.

It is pertinent to mention here that since the Answering
Respondent is Township project which is plotted colony, therefore
the Occupancy certificate is provided upon completion of the

individual plots.

That much before the Spot inspection dated 12.12.2022 wherein
all parameters of effluent were found within the prescribed limit
and also the existing STP was found structurally adequate for the
existing occupancy, however the Answering Respondent
anticipated the requirement of more STPs for treating the sewage
in view of the advancement in construction and the future

OCCupancy.

Therefore on 06.05.2021 itself the Answering Respondent issued
the Work Order for Supply, installation, testing and commissioning
of 500 KLD STP at its premises. The said Work was scheduled to
be completed by 06.05.2023. That owing to some technical
difficulties and pending construction of Civil Work, the 500 KLD
STP got delayed and was actually commissioned and became
functional on 15t Feb 2024. And with respect to the same an
Application dated 22.05.2024 for grant of CTO was applied with
the HSPCB.

It is humbly submitted that the conduct of the Answering
Respondent was bonafide all through out with respect to

protection of the environment.

The copy of the Work Order dated 06.05.2021 is annexed as
ANNEXURE R4/6.
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The document showing that the 500 KLD STP has started
functioning is annexed as ANENXURE R4/7.

And the copy of Application for grant of CTO and payment receipt
is annexed as ANNEXURE R4/8.

That, however the Joint Committee, surprisingly has stated that
on the date of latest inspection dated 22.08.2023 the same STP
was neither working and nor structurally adequate. And further
stated that the effluents were found discharging on land. It is
denied that the STP was not working. It is further denied that the
untreated sewage, if any, found at the land has been dumped by
the Answering Respondent. That the issue of untreated sewage
found lying at the site has already been addressed in the foregoing

paragraphs.

With respect to the finding of the Joint Committee that the existing
installed STP were found to be structurally inadequate, it is
submitted that 8 months earlier, i.e, on Dec 2022, the HSPCB has

found the same installed STPs as structurally adequate.

However, without admitting the findings in this regard
by the Joint Committee, it is submitted that HSPCB has already
initiated the proceedings for penalty and prosecution and has
imposed hefty penalty upon the Answering Respondent for
violation of the provisions mentioned thereunder. And against
those actions the Answering Respondent has preferred

appropriate remedy which is pending consideration.

That the Answering Respondent seeks liberty of the Hon'ble
Tribunal to file supplementary and additional information as and

when same is required.

10
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PRAYER
In light of the above submissions it is humbly prayed from the
Hon’ble Tribunal that the present proceedings may kindly be
disposed of.

Z i ' //'*l
Dated 28.06.2024 Respondent no.4

Vs bl

Counsel

Through
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
O.A. No. 382/2023

In the matter of

Chairman Legal Committee

_\Essencia Residents Welfare Association Applicant
3 Versus
Y //State of Haryana & Ors Respondents
AFFIDAVIT

1, Fanishwar Nath Rai S/o Jagdev Rai aged about 68 years Authorised
Representative of M/s Ansal Properties & Infrastructure Ltd,115,
Ansal Bhawan, 16 K.G Marg, New Delhi-110001, respondent no. 4 do
hereby solemnly affirm and declare as under :

1. That I am the Authorised Representative of Respondent no.4 and
thus acquainted with facts and circumstances of the case and thus
competent to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel
under my instructions and contents thereof have been read over
and explained to me in my vernacular which are true and correct
to my knowledge, the contents thereof may kindly be read as part
and parcel to this affidavit also and not repeated herein.

3. The contents as stated above are true and correct to my
knowledge and belief.

)

It is verified at on that the contents of the present
Affidavit are true and correct and nothing has been concealed
therefrom.
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4 uilding Lifestyles Since 1967

. atters in respect of the
iy mpany, on its behalf, in the manner mentioned

1. Shri Prashant Kumar Vice Pre i

B - sident (Finance & Accounts) &CFO

2. Shr! Vishnu Prasad Sharma - Authorised Signatory ‘

$i- Shr! Rakesh_ Malik - Authorised Signatory

4. Shr! FN Rai , - Authorised Signatory

5. Shri Raj!v Bhatia - Authorised Signatory

6. Shri Amit Kumar Shukla - Authorised Signatory

7. Shri Manoj Vijayan

- Authorised Signatory
a. to take all legal actions and/or steps, including incidental and
consequential steps, for lodging, instituting, conducting, defending, conciliating,
mediating, cases of the nature of civil, criminal and/or otherwise, and, in this
regard, sign, verify, file and submit suits, pleadings, plaints, applications,
complaints, affidavits, petitions, written statements, appeals, vakalatnamas, to
admit, take back, deny any document(s) in any court of law/authorities and/or
appoint and withdraw attorney/advocates/ legal experts, for and on behalf of

the Company, as may be required, in connection with or in relation to the
various Projects of the Company.

b. to appear and represent the Company, before any Court/authorities,
personally, or through advocate/counsel/ pleader/ attorney, and also to accept
notices, compromise, refer to arbitration any dispute(s) and make statement/s
for and on behalf of the Company in any such proceedings in connection with or
in relation to the said Projects.

e, to sign and execute relevant form/s as may be required/ applicable
under various laws/ statues.

d to do or cause to be done all such acts, deeds, and things and take all
Sl.JCh steps as may be necessary, which are required or incidental, ancillary or
consequential to the exercise of the above authorities and powers.

RESOLVED FURTHER THAT all acts, things or deeds, done or caused to be
done, by aforesaid authorized persons for the above matters, before conferring

e
/\r\" be ly \

¥ "
Ansal Properties 8 Infrastructure Ltd. A >
e B0 16801 2004 OHEAS 18001 007 ) .? [ *’ :
118 Anes Browen 16 Kastrtis Ganon Marg New Deitv- 110 001 l Fvsz. -
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Building Lifestyles Since 1967
RESOLVEp F

in favour of aforesaid
ate they remain in the

ther resolution is passed by the Directors, modifying and/or
orization, whichever is earlier,

RESOLVED FURTHER THAT » certified true copy of this Resolution be
forwarded Wherever required under the signatures of any Director or Company
Secretary of the Company."

Certified to be correct
roperties & Infrastructure Limited

L=

Abdul Sami r
General Manager (Corporate Affai
Company Secretary
FCS-7135

for Ansal p

N

o~12- 202/

Shawen ‘,‘z:".,../ro/ﬂ

PTTTTTRRIR————
e . A . .
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Non Judhcial Indian-Non Judicial Stamp

Haryana Government Date  07/04/2021

CertficateNo. Goczoz1o2410 [ IENENAMENNEND Giigp Cugy Paka: €AY
GRN No 75466225 LT Sy ° ‘

s Jee Crwy

Seller / First Party Detal
|

Name: Ansal Properties and Infrastructure Itd

H.No/Floor - 115 Sector/Ward - LandMark - Ansal bhawan 16 k g marg

City/Village . New delhi District | New delhi State Delhi |
Phone 99***"""44

Buyer / Second Party Detail

Name Esencia Residents Welfare association

H.No/Floor : 0 Sector/Ward © 67 LandMark . Ansal esencia
City/Village: Gurugram District : Gurugram State : Haryana
Phone : g9g****"*44 Others - Star facilities management Itd

Purpose© AGREEMENT OF PARTICIPATION

Thnaumwuutyol'mdmmcm_mMmﬁ;dbymnmﬂqmmfm%hmmamﬂmwhmﬁwwmﬂ“

AGREEMENT OF PARTICIPATION BY ESENCIA RWA IN MANAGEMENT OF
MAINTENACE SERVICES OF ANSAL ESENCIA

This AGREEMENT is executed at Gurugram on this 1" Day of April 2021

BY AND BETWEEN

ANSAL PROPERTIES & INFRASTRUCTURE LTD., a company duly incorporated and
registered as per the provisions contained in the Companies Act, 1956, having its registered
office at 115, Ansal Bhawan, 16. Kasturba Gandhi Marg, New Delhi — 110001, through its
authorised signatory Mr. Sunil Patteo. duly authorized by a Board Resolution dated
05.08.2020 (a true certified copy of which is annexcd hereto and marked as Annexure “A"™)
hereinafter referred to as the “First Party/APIL/Developer™. which expression shall, unless
repugnant to the context or meaning thereof, shall mean and includes its successors-in-
interest, administrators. assigns. representatives. nominees, ete.. of the FIRST PART.

AND
ESENCIA RESIDENTS WELFARE ASSOCIATION, an association registered under
the Haryana Registration and Regulation of Societies Act. 2012, bearing Registration No.
HR-018-2075-02410 dated 09-07-2015 having its registered office address at Water Tank

: s et sement Lta
Rhside t'sWeI’fare&er qu ,-*n/Jq’(

5#'"'_:'

Anthoiased Signaton
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Park. Ansal Esencia, Sector -67, Gurgaon, Haryana - 122101, through its President Dr. Ajai

Kumar Tomar, General Secretary Mr. Manish Bhatia duly authorized vide a
resolution dated of the Executive Committee (a true certified copy of

which is annexed hereto as Annexure 'B'), hereinafler referred to as the “SECOND
PARTY/ERWA”™, which expression shall, unless repugnant (o the context shall mean and
include its successors, administrators, assigns, representatives, nomince & affiliates of the

SECOND PART.

AND

STAR FACILITIES MANAGEMENT LTD., a company duly incorporated and registered
as per the provisions contained in the Companies Act, 1956, having its registered office at
1107. Ansal Bhawan, 22, KG Marg, New Delhi -110001, through its authorized signatories
Mr. Sandeep Sharma and Mr. Lokesh Tehlan, who have been duly authorised in this
regard vide Board Resolution dated 14.03.2020 (a true certified copy of which is annexed
hereto as Annexure “C") hereinafter referred to as the “Third Party/SFML. which
expression shall unless repugnant to the context or meaning thereof shall mean and include its
successors-in-interest, administrators, assigns, representatives, nominees & Affiliates etc., of

the THIRD PART.

First Party, Second Party and Third Party are hereinafter collectively referred to as the
“Parties” and individually as “Party”.

WHEREAS:

a) The First Party is the promoter / builder / developer, and has amongst others,
promoted / built / developed under the name and style of Ansal Esencia, Sector - 67,
Gurugram, Haryana, hereinafier referred to as “Esencia”).

b) The First Party has allocated and transferred the plots / Floors etc. to its customers in

Esencia with a clear and written understanding that the Esencia will be maintained in

a comprehensive way by the First Party or by its nominated maintenance agency(ies),

which at present is SFML.

The First Party had entered into an arrangement with the Third Party for the purposes

of as participative management for maintenance of the Township.

d) That the Second Party was originally formed by the owners having floors or plotted
areas of the Esencia. The Second Party represents that it is an association consisting
and comprising of a majority of the owners / allottees of all the units constructed /
built in the Esencia and is the lawful and democratic representative association. The

Sccy{@?ﬁi&s continuously interacting with_regard to proper maintenance of the

({:— I ? ‘_ \ or.Star. Facilities
v / 4{'{\ _ oncia idenl's Welfars

c)

" |
anagement l_',.;;nl L

16
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F:?cnma with the First Party. The Second Party has also represented and assured the
First Party that it has been granted a certificate of registration under Haryana
Registration of Societies and Regulation of Societies Act 2012, under Regn. no. HR-
018-2015-02410 dated 09-07-2015 and thus is lawfully competent to enter into the
present Agreement. The certified true copy of the Certificate of Registration of the
Second Party is annexed herewith and marked as Annexure D. The Second Party has
confirmed and represented that except Esencia Residents Welfare Association, there
1s no other association formed in the Esencia.

¢) The Parlic.s to the present Agreement have always been and have been maintaining
good cordial relationship and have always desired, intended and in fact been working
in the best interest and betterment of the owners/allottees of the Esencia.

f) The Second Party has now approached the First Party and expressed its desire and
interest 1o participate in the management, maintenance and upkeep responsibilities of
the common areas and facilities of the Esencia with respect 1o 1. Security 2.
Housekeeping 3. Horticulture 4. Garbage collection and disposal services and
Judicious utilisation of CAM charges collected. The First Party does also feel that
once it has created the Esencia for the community stakeholders, it is democratically
correct and desirable and meets the need of natural justice that the Second Party
representing the entire population of the stakeholder be involved in the management

and maintenance of the Esencia.

g) That the Second Party in its GBM/Executive Committee Meeting has taken a

unanimous decision with regard to participation in maintenance as stated above at Sr
(f) above. The same has been conveyed to the First Party as well as the Third Party
through a letter dated issued by the Second Party and a copy

whereof is annexed to this Agreement as Annexure “E”.

h) The Parties have deliberated and discussed the matter, and the First Party and the
Third Party have agreed to involve in the management of the maintenance and
administration of the Esencia the Second Party as stated above in point number (f)

above.

i) The Sccond Party hereby unconditionally and unequivocally agrees and
acknowledges that this agreement is mainly for four select services only as directed
by Senior Town Planner, Gurugram in joint meeting with ERWA and APIL held on
27.01.2021(Minutes annexed as Annexure ..) for the maintenance and administration
of the Esencia. However, ERWA shall extend full support and cooperation in
maintenance of all other activities as well.

j) In consideration of the Second Party having agreed to involve in the joint
management of maintenance and administration of the Esencia as stated in para (f)
above. The Parties are desirous of reducing into writing the terms agreed by them.

NOW THIS AGREEMENT W TNESSETH:
_ Esencig Resident's 'l'l'e(ﬂ_'geﬁssodaﬁm
{l;f:;_'r"__f_ci:‘r:-‘: ‘ {Iﬂgﬂv % ;' For Star Facilities Managemenl thd (
& 4 W | i - I
'L rd ‘i}l“ﬁ\\ Sy \k/ g 'Pkf.;'/f;
4 A ,’ . \ . clo
\_\\? “:,".(\v 8 } ~ E__senda \W Ass uthorised Signatory
:\.\ g~ {';, . \ \ N
:;}/

President
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It 1s agreed that to achieve better quality maintenance services ERWA shall have
complete freedom and free hand in respect of all the four services namely Secunty,

Horticulture, Housekeeping and Garbage Collection particularly regarding terms of

agreements, number of workers, selection of vendors and rates and vetting of AMCs
with them and also in judicious use of CAM charges collected after 01.04.2021. These
four services shall be under direct control and supervision of ERWA. SFML / Ansal
API shall have no objection on this score. However, the AMC agreements duly vetted
and approved by ERWA will be signed by SFML only, being principal (sole)
accountholder and principally responsible for these payments. The AMC agreements
shall be duly vetted and approved by ERWA. All other maintenance services or jobs
shall also be under joint control and supervision of ERWA and SFML.

For judicious control of funds by SFML and ERWA, a fresh account shall be opened
with nearby Bank. Sector-67, Gurugram under the name & style of SFML A/c
Esencia Maintenance or Esencia unit to be operated jointly by SFML and ERWA
representati ‘es as detailed at Sr. number 5 below. No other account with same name
and style shall be opened by SFML without the prior consent of ERWA.

All collections from Esencia whether current or arrears shall be routed through this
account only.

Necessary changes, particularly fresh account details, must be incorporated n the
Common Area Maintenance bills itself before raising demand for April-June 2021
Qtr.

Account shall be operated jointly by Group A (Signatories on behalf of SFML) &
Group B (Signatories on behall of ERWA). Any change in the authorised
signatories shall be with mutual consent only. Violation of this clause at any

stage will be construed as breach of Contract resulting in automatic annulment
of this agreement. In case of online payments also, transactions in the account shall

be carmed out jointly by these signatories only,

Signatories from SFML side shall be stationed at Esencia only for operational
convenience.

ERWA shall have the facility to view the Account independently. SFML shall share
monthly statement of account with ERWA.

No interest or late fees shall be charged for payment of CAM bills for Jan-March
2021 Qur.
First Party has submitted hst of outstanding habilities of SFML - Esencia unit to the

tune of Rs. 1,14,82 981/~ (Annexure No.- *G™). No liability o/s as on 31 March 2021
shall be paid in any case out of CAM bills falling due on April 2021 and thereafier.

Panidanp,
%m Associafion
f /-

e — %Iw VoL

For Star Facilities Management LN. :
R/y Page Sof 8

1

18
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10. Only 70% of amount recovered on account of arrears of CAM charges due upto
31.03.2021 shall be available for paying outstanding expenses as mentioned at Sr. no.
9 above till liquidation of all these outstanding liabilities. Thereafier whole recovered
amount shall be available for utilisation in the Esencia only.

11. Since recovery of arrears of CAM charges is a long time affair, SPML and APIL shall
make arrangements to ensure that no services in The Esencia are disturbed in any
manner for non-payment of bills pertaining to the period prior to 31.03.2021,
particularly water and electricity services. ERWA shall absolutely not responsible for
delay in payment of these bills.

12. Issue of individual owners' IFMS refund or sharing of interest earned thereon shall be

decided with APIL separately. This is without prejudice to all remedial recourses /
rights available to individual owner and ERWA for refund of their deposit money.

13. No consultancy fees shall be payable to SFML for first 6 months i.e. upto 30.09.2021.
Thereafter Consultancy fees @ 5% shall be payable to SFML for their services.

14. Soft Copy of quarterly CAM bills raised shall be shared with ERWA every quarter.
List of defaulting owners will also be shared with ERWA on regular basis so that they
may help in recovery of the same.

15. All vendors' payments shall be released by 10th of every month but not later than 20th
in any case. All AMC agreements shall be shared with ERWA. Any other
maintenance expenses shall be incurred with the concurrence of ERWA 1o ensure
proper utilisation of available funds.

16. Balance amount left in the account at the end of the quarters shall be utilised for
future exigencies such as road repairs and other development work in the Esencia at
the discretion of ERWA.

17. In no case. Project related expenses of any kind shall be allowed out of Maintenance
funds in the account. Particularly rent of leased site for STP shall be paid by APIL.
Any other expenses related to default on the part of Project office or any liability
related to Project, shall be borne by APIL only.

18. Maintenance expenses of all types shall be jointly approved by SFML and ERWA.

19. Office space duly renovated in Water Tank Park with necessary office furniture,
electrical fittings, AC, other office equipments shall be provided to ERWA by APIL

free of cost.

20. Salary of one Estate Manager, one Accounts Officer and one office boy of SFML who
will be working exclusively for Esencia unit and ERWA stafT shall be paid out of

Maintenance funds.

21. ERWA shall not be liable / responsible in any manner whatsoever for any act of
omission or commission of SFML. All legal, taxation, Local Bodies, State and Central

Sion = Esencia Residents Weftare Associafion
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Government compliances shall be the sole responsibility of SFML and will be paid
from the maintenance account which pertains to Esencia only.

22. ERWA shall not incur any Iiabililylrespunsihility_ns hitherto whatsoever, for any
Project related issues which shall be sole responsibility of APIL.

23. Fortnightly periodical meetings shall be held between S.FML and_ ERWA
representatives for sharing informations and ensure smooth running of services. One
representative of Project office for discussing project related issues a1_1d resentatives of
service providers shall be present in the meeting for on the spot solution of problems.

24. This arrangement shall be on trial run basis for a period of six months staqing Apr'il
2021. ERWA shall be free to move out of the agreement during or on expiry of this
period without assigning any reason.

25. ERWA is an association for The Esencia unit only. Hence this agreement covers
Esencia Society only. Versalia unit shall be handled by SFMI/APIL separately. No
mixing of funds shall be done. No expenditure related 1o Versalia shall be done out of
this account. Common services used for Versalia shall be proportionately recovered
from them.

26. It has been noticed that Security money deposited by owners before start of
construction of independent houses is inordinately delayed because of paucity of
funds. The amount of Security money shall be deposited in new account only after
01.04.2021 and shall not be allowed to be withdrawn from the account to keep this
amount intact. Old Security money held by SFML shall be refunded by SFML. / APIL
from their own resources and not from this account.

27. In no case, any outsider / unauthorised dwelling units / residential societies shall be
allowed to use services of society, particularly electricity supply, water supply, sewer
facilities. All possible steps shall be taken by SFML / APIL to discontinue such
facilities as directed by Senior Town Planner.

28. Role of ERWA shall essentially be of supporting nature and this agreement shall not,
in any way dilute the responsibilities or liabilities of SFML and APII.. They shall
discharge all their duties as hitherto.

29. Any dispute / contentious issues arising will be mutually decided and resolved

This agreement is being executed in three original copies,

~Authorised Signatory

Page 6 of 7
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IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET AND SCRIBED
THEIR RESPECTIVE HANDS TO THIS AGREEMENT ON THE DAY, MONTH
AND YEAR FIRST WRITTEN ABOVE.

First Party

Second Party

Third Party

WITNESSES

Esencia Re HWQM
——

Secrelary

Authorised Signatory
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ESSENCIA RWA GENERAL BODY MEETING HELD AT HYDE PARK AT 5 PM
ON 7™ JUNE 2020

1. General Body Meeting was called to take stock of deteriorating
Maintenance Services in the Society and to decide on the further
course of action. The meeting was attended by over 65 percent
strength of RWA members, observing Covid Protocols, maintaining
social distancing and social hygiene.

2. The meeting commenced with a Welcome note by Smt Suman Bala,
President RWA. The President expressed anguish at the deteriorating
maintenance services by SFML and requested the house to deliberate
the issue in detail and decide on the way forward.

3. The members deliberated in detail the prevailing conditions and
ongoing issues in Essencia Members highlighted the ever
deteriorating Maintenance Services by SFML. Despite more
maintenance contributions number of Security Guards has been
arbitrarily reduced by 40% of the requirement, greatly jeopardising
security in the Society. Horticulture team is absolutely
unprofessional, parks are ill maintained, grass in all parks is drying
up and hedges are never pruned. General cleanliness, sweeping of
roads, lanes is very poor, sand has piled up along the roads resulting
in severe dust pollution. Kachra/garbage collection is not regularly
done. More than 70% street lights are not lit up, as fused bulbs have
not been replaced. Fencing particularly in E and F blocks has not been
done resulting in huge cattle menace in the society. There is no check
on construction related labour camping near several ongoing
construction sites, open defecation is rampant resulting in their
littering the area and causing huge security risk in the society. There
is no check on movement of vehicles and people in the society raising
huge security risks particularly in this pandemic period. And
shamefully to the discredit of SFML our neighbouring Society
Shree Vardhman Mantra has found it convenient and easy to
dump their untreated sewage through tankers in open
plots/areas in the society raising a huge health hazard to the
residents in the society. Essencia no longer gives any semblance
of a developed and well maintained society. All these issues have
compounded and severly dented the status of Essencia. Value of
property has greatly nose dived. Much lower than other societies
around. Even rental value has been hit and tenants prefer to move to
other societies with better amenities, facilities and better security.
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4. It was also highlighted that despite regular collection of Maintenance

charges from the residents, SFML is not paying to service
providers/vendors for several months forcing the security guards and
other service staff frequently going on strike. This adversely affects
maintenance services and security in the society. Members doubted
where Maintenance money is going to?? SFML has been approached
several times but SFML has never shared their accounts statement
with RWA, which is our legal right. We apprehend maintenance
money is getting misused and diverted for other purposes.

. On the motion put forward by Shri NK Singh for further action to deal
with the deteriorating, deplorable and appalling Maintenance Services
in the society, the house unanimously adopted the Resolution “RWA
to take over Maintenance Services from SFML. RWA team shall
interact with SFML and Ansals and finalise the handover/Take over
and assume the maintenance services responsibility by 01 October
2020.”

24



90 ANNEXURE R4/4 25

STATE ENVIRONMENT IMPACT ASSESSMENT ﬂllTIlGRIT:Y HARYANA
Bay No. 55-58, Pravatan Dhawan, Sector-2, PANCHKULA.

No. SEIAA/HR2018/ [0 6 Dated:....>2.. 8.1 6.....

To

M's Ansal Properties & Infrastructure Limited,
115, Ansal Bhawan, Kasturba Gandhi Marg,
New Delhi-110001

Subject: Environment Clearance for Revision/Expansion of Residential Plotted
Colony "ESENCIA™ at Sector-67, 67 A, District Gurgaon, Haryana.

Dear Sir,

This  letter is in  reference (o your application  no.
APL/P(SALCYSL4/S0'MoEF/SEIAA/14/292 dated 09.01.2015 addressed to M.S.

SEIAA, Haryana received on 09.01.2015 and subsequent letters dated 27.06.2016 and
18.05.2018 sceking prior Environmental Clearance for the above project under the EIA

Notification. 2006. The proposal was transferred to MoEF & CC, Gol on 27.03 2015, No

action was taken and the case was returned 1o SEIAA on 31.08.2015 after its constitution.

The proposal has been sppraised as per prescribed procedure in the light of provisions

under the EIA Netification, 2006 on the basis of the mandatory documents enclosed with

the application viz.. Form-1, Form1-A, Conceptual Plan and FIA/EMP on the basis of
approved TOR by MoEF, Gol in its 148" meeting held on 19.05.2015 and additional

clarifications furmished in response 1o the observations of the State Expert Appraisal

vide their Notification 21.08.2015,
in ity meeting held on 28.07.20186, Iﬂ.ll’].!ﬂlﬁ. 16.10.2017, 10.05.2018 and 05.06.2018
awarded “Gold™ grading to the project,

Committee (SEAC) constituted by MOLF & CC, GOl

12} It is inter-alia, noted that the project involves the proposed the
Revision/Expansion of Residential Plotted Colony “ESENCIA™ at Sector-67, 67 A,
District Gurgaon, Haryanaon o total plot area of 937818.61 sqm (231,74 Acres) (Existing
36656040 sqm + Expansion 371258.61 sqm). The total built up area shall be 1620388
sqm. (Existing: 5,83, 490 sqm + Expansion 10,36.898 squn.). The proposed project shall
have other plots and other facilitics (Commercial, Club House, Community Centre,
PHCs, Schoals) ete. The proposed project shall have total 2020 Nos. of Dwelling Units
(404 WS Units + SO7 NPNL Units + 1109 Regular Plts), The totsl wate requirement
shall be 5198 KLD. The fresh water requirement shall he 2563 KLD The waste waler
gencration shall be 3368 KLD which will be treated in the 38T of 4700 KLD (1500

KLDY #1500 K1LD + 1700 RLDY capacity. The total power requirement shall be 28 MVA

which will be supplied by DHBVN. The Project Proponent hias proposed to develop

Breen belt on 75.748 Acres (32.68%). The Project Proponent proposed 1o construet 277

(10)
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rain water harvesting pits, The solid waste generation will be 15181 kg/day. The

degradable waste will be treated in the project area by adopting appropriate "'-3'-3hl'm|t':g=f

The total parking spaces proposed are 2320 ECS.

131

The State Expert Appraisal Committee, laryana afler due consideration of

the relevant documents submitted by the project proponent and additional clarification

turnished in response to its observations, have recommended the grant ol environmental

clearance ftor the project mentioned nbove, subject to compliance with the stipulated

conditions. Accordingly, the State Environment Impact Assessment Authority in its

meeting held on 25.07.2018 decided to agree with the recommendations of SEAC 1o

accord necessary environmental clearance for the project under Category 8(b) of EIA

Notification 2006 subject to the strict compliance with the specific and general conditions

mentioned below:-

PART A-
SPECIFIC CONDITIONS:-

Construction Phase:-

[l

121

13

(6]

“Consent for Establish™ shall be obtained from Haryana State Pollution Control
Board under Air and Water Act and a copy shall be submitted to the SEIAA,
Haryana before the start of any construction work at site.

A first aid room as proposed in the project report shall be provided both during
construction and operational phase of the project.
Adequate drinking water and sanitary facilities shall be provided for construction
workers ot the site. Provision should be made for mobile toilets. Open defecation
by the laboures is strictly prohibited. The sale disposal of solid wastes/ waste water
generated during the construction phase should be ensured. Efforts shall be made to
provide mobhile STP for treatment of waste water during the construction phase,
All the topsoil excavated during construction activities shall be stored for use in
horticulture/Tandscape dey clnpmcnf within the project site.
The project proponent shall ensure that the building material required during
construction phase is properly stored within the project area and disposal of
L-;_mﬂm':liﬂ" waste should not ereate any adverse eflect on the ﬂﬂighl'ltlring
pitics and should he disposed of after taking necessary precautions for
ty and health aspecis of peaple, only in approved sites with the approy

commu
guru:ml sale :
'Lnnlpch:lll authority.

ol € ) . o 0
ction spoils, including bituminous material and other
Constn

& not be al sites for such

al must be S€€ hinto the ground wate
ous wasic gfm:mlcd during constructjoy phuse, should be

(11)

hazardous materials,
lowed 1o contaminate watercourses and the dump
ot ured so that they should no| Jeae
rand

disposed ofT as

mater!
any hnzﬂﬂl
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18]

191

[10]

1]

2]

[13]

[14]

[15]

116}

w7
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per applicable rules and norms with necessary approval of the Haryana State
Pollution Control Board.

The diesel generator sets to be used during construction phase shall be of ultra low

sulphur diesel type and should conform to Environment (Protection) Rules

prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in underground tanks and
if required, clearance from Chief Controller of Explosives shall be taken,

Ambient noise levels shall conform to the Commercial/Industrial standards both
during day and night. Incremental pollution loads on the ambient air and noise
quality should be closely monitored during construction phase. Adequale measures
should be taken to reduce ambient air pollution and noise level during construction

phase. so as to conform to the stipulated Commercial/Industrial standards of
CPCB™MoEF.

Fly ash shall be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and as amended on 27th August 2003.

Storm water control and its re-use as per CGWB and BIS standards for various

applications should be ensured.

Water demand during construction shall be reduced by use of pre-mixed concrete,

curing agents and other best practices.

In view of the severe constrains in water supply augmentation in the region and
sustainability of water resources, the developer will submit the NOC from CGWA
specifying water extraction quantities and assurance from HUDA/ utility provider
indicating source of water supply and quantity of water with details ol intended use
of water — potable and non-potable. Assurance is required for both construction nnd

operation stages separately. It shall be submitted to the SEIAA and RO, MOEF,
Chandigarh before the stant of construction.

Roof must meet prescriptive requirement as per Energy Conservation Building

Code by using appropriate thermal insulation materiul,

Opagque wall must meet prescriptive requirement as per Energy Conservation

Building Code which is proposed 1o be mandatory for all nir conditioned spaces

while it is desirable for non-air-conditioned spaces by use uf sppropriate thermal
insulation material w Mulfill requirement.

The approval of the competent autharity shall be oblained for structural safety of the
building on account ol corthaguinke, adequacy of fire fighting equipments, ete, as per
Mational Building Code including protection imeasures from lightening efe.
Cweresploied proundwater and impending severe shortage of water supply in the

region requires the developer to redraw the water amd energy conservation plan.
Developer shall reduce the vverall fontprint ol the proposed development Project

proponent shall incorporate water efficiency fSavings measures us well as water

(12)
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truction to the SEIA,
ling within 3 months and before start of cons
reuses recycling

Haryana and RO, MOEF, GOI, Chandigarh,

277 nos. rain water
[18]  The Project Proponent as stated in proposal shall construct

[19]

I20]

[22]

[23]

(25]

[26]

127]

Arves ithi roject premiscs.
harvesting structure for recharging the ground water within the project p "

{ 1 = s " !lﬂ[{

'S i (¢ isions for silting

Rain water harvesting pits shall be designed to make prov ' _t

‘ [ esti it.
removal of floating matter before entering harvesting p

chamber and !
for maintenance must be provided.

Maintenance budget and persons responsible !
Care shall also be taken that contaminated water do not enter any RWH pit,

The project Proponent shall provide for adequate fire safety measures and
Cquipments gy required by Harvana Fire Service Act, 2009 and instructions issued
by the local :'q.mh:'-mymirucmmlc of fire from lime to time, Further the project
Proponent sha) lnke necessary permission regarding fire safety scheme/NOC frin

COMpeteny Authority a¢ required,

The Projecy Proponeny shall obtain dssurance from the DHRYN for total supply of

. \ - ) . . |
0L power SUpply before the start of construction. In no case project wil|

al sole e
ely an Eenerators Withoy| any power supply from any external

pﬁ\\'cr u[f”t},

) H “a H
Detaj) Caleulatjon of power load gngy ultimate

submitteq to DHHVN i
Construction, Pr

POwer load of the project shall e
SEIAA Haryana before the start of

o lectricq) int"rasmucturu in the project

The Projeet Proponen, shall noy

The Project Proponen shall Keep the Plinth leve] of the building blocks

sufﬁcieml}' above (he level of the approach road 1o the Project, Levels of the other
areas in the Projects shal| also be kept Suitably so as 10 avoid Nooding,
Construction shall be carrjed oul so that density of Population does nop exceed
norms approved by Director General Town and Country Departmeny Harvana,
The Project Proponent shal) submit an affidavig With the declaration that ground
water will not be ysed for construction and only treated water should be used for
construction.

The project proponent shall not cut any exisling tree and project landscaping plan
should be modified 1o include those trees in preen areq.

I ECBC or ¢ site climate
roject proponent shall ensure that ECBC norms for composiie
1€ pro

J]L L ; oo, h - v
Zone are cl. ] "Il i“ l] d ng “'.E‘ L]~ J'\, SEM (& warter cating

Ii P g b I meet I.C, c_ TS,
um II IIIIHE l“!d cchu |cﬂl l"l'“"““l:n.ﬂﬂ mus !
II'IE.
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[28]  The Project Proponent shall prov

project area, dust scree

covering of stored malerial 1o re

129] The proje

€L proponent shal| construc

1
the project

[30]  The project propone

strength for the proje
1311 The proje

nt shall provide

€l propanent shall ensure that

132]

non-silica dysy and wood dust.

premises. Project Proponent shal) prov

construction workers,

1331 The Project proponent shall provide fir
above 30 meter As per National B

1341 The Project proponent sha

for excavation 0f soil before the start of

The projecy Proponent shall se

Autharity/ IUDA re

incIuding their inte

135)

Barding provision
gration with exlen

beside other required sery

136] e project Proponent sh
in the public drainpge

nl‘n:nn:ﬂructii.m.
1371 The proje
line,
138]  The Project proponent shall ensure (hay
highest lower, N

1391 The Projec
of magnitude 8 § on Richine

r scale.
[40] Ventical fe

nestration shall nog excecd G

Operational Phase:

1a] “Consent

W Operate™  shall be
Control Roard under Aar and W
STAAA. Maryana

wils

L]
131 Ihe Sewage Treatment Plant (STH

tecyeled to achieve sero exit discharye

(14)
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n tor every floor abov

site to trap pollutant and other

¢l before the start of construction.

and maximum solar heat gain co-efficie
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11 obtain Permission of Mines
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construction,
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construction actjy
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Harvana Siate Pollution
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-~ ation. Tertiary
SEIAA. Harvana before the project is commissioned for oper: )

y i nent shall remove not
treatment of waste water is mandatory. Ihe project propo

only Ortho-Phosphorus but total Phosphorus to the extent of IL:SS than 21:;g,fllte[r:
Sin-milm-lv total Nitrogen level shall be less than 2m/liter in tertiary treated Wasie
walter. I;ischargc of treated sewage shall conform to the norms and standards of
CPCB/ HSPCB. whichever is environmentally better. Project Proponent shall
implement such STP technology which does not require filter backwash. The

project proponent shall essentially provide 3STP's preferably equivalent to 50% of
total capacity or as per the initial occupancy as the case may be.

Separation of the grey and black water should be done by the use of dual plumbing
line. Treatment of 100% grey water by decentralized treatment should be done
ensuring that the re-circulated water should have BOD level less than 5 mg/litre
and the recveled water will be used [or flushing, gardening and DG set cooling ete.

For disinfection of the treated wastewater ultra-violet radiation or ozonization
process should be used.

Diesel power generating sets proposed as source of back-up power for lifts,
common area illumination and for domestic use should be of enclosed type
and conform to rules made under the Environment (Protection) Act, 1986, The

location of the DG sets shall be in the basement as promised by the project
proponent with appropriate stack height above the highest roof level of the project
as per the CPCB norms. The diesel used for DG sets shall be ultra low sulphur
diesel (35 ppm sulphur). instead of low sulphur diesel,

Ambient Noise level should be controlled to ensure that it does not exceed the

prescribed standards both within and at the boundary of the Proposed Residential
Plotted Colony,

The project proponent as stated in the proposal shall maintain at least 32.68% as
green cover area for tree plantation especially all around the periphery of the

project
and on the road sides preferably

with local species which can provide protection
sgamst notse and suspended panticulate matter. The open spaces inside the project
shall be preferably landscaped and covere

d with vegewtion/grass, herhs & shrubs,
Cinly locally available plamt species shall be used,
The project proponent shall strive 1o minimize waler in irrigation of lnndscupe by
minimirzing grass aren, using xeriscaping and mulching, u'lili;rin:g
scheduling irrigation anly

nauve variety,
efficient irrigation system,

afler checking eva
transpiration data, po-
Ramn water harvesting for roof run-off and surface run-off, s per plan submitted
should he implemented.  Before recharping the surface run off, pre-treatment
. - o
through sedimentation tanks

must be done o remove suspended matrer, oi) and

(15)
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grease. The bore well for rainwater recharging shall be kept at least 5 mis. above
the highest ground water table. Care shall be taken that contaminated water do not
enter any RWH pit. The project proponent shall avoid Rain Water Harvesting of

first 10 minutes of rain fall. Roof top of the building shall be without any toxje

material or paint which can contaminate rain water, Wire mess and filters should be
used wherever required,

lil  The ground water level and its quality should be monitored regularly in consultation

with Central Ground Water Authority,
[Kl A report on the Cnergy conservation measures conform ing to energy conservation

norms finalized by Bureau of Energy Efficiency should be prepared incorporating

details about building materials & (e

chnology, R & U Factors ete and submitted to
the SEIAA. Harvana

in three months time.

1] Energy conservation measures like installation of LED only for lighting the arcas
outside the building and inside the building should be integral part of the project
design and should be in place before project commissioning. Use of solar p

must be adapted 10 the maximum encrgy

[m] The Project Proponent

anels
conservation.

shall use zero ozone depleting potential material

air-conditioning and adhe
provide halon free fire suppression system,

Im]  The

in

insulation, refri geration, sive. Project Proponent shall also

solid waste generated should be properly collected and segr
requirement of the MSW Rule
dep

cgated as per the

nded from time to time. The bio-
radable waste should be treated by appropriate techno

the site car-marked within the

s, 2000 and as ame

logy (proposed OWC) at

project aren and dry/inert solid waste should be

disposed off to the approved sites for land lilling after recovering recyclable
material.

lo]  The provision of the solar water

heating system shall be as per norms specified by
HAREDA and shall be made

operational in each building block.

® - . bhe
The traftic plan and the parking plan proposed by the Project Proponent should
meticulously

(|

adhered to with further scope of wdditional parking for future
requirement. There should be no traffic cougration eds the entry and L-mt" '"'::::*
from the roads adjoining the proposed project site. Parking should be )
internalized and no public space should be used. N RS
lal  The Project shall be operationalized only when HUDA/Iocal au &

- _ area.
domestic water supply system in the ares

eleetrical
i te asgement and

Ir} d intenance of STP, solid waste manage

é Operation and maintena

after the
" even aller
b ensured
Infrastructure, pollution  control  measures anall
istructure,

completion of project. Siigor
ISl Different type of wastes should be disp

» tﬂ'l
: . ardous %‘j
solid waste, hiomedical waste, has ﬁ(]l

Fﬁ.t‘d (1] I L] ] I|' UviIslons o LTI I
I n PL r ‘i- ons O f FIRRRELE ]
I A

i astic mules
e-witste, batteries & plastic
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¢l -waste and Batte,
made under Environment Protection Act. 1986. Particularly E-wast en

waste shall be disposed of as per existing E-waste Management Rules 201 o
Batteries Management Rules 2001, The project proponent sh

all maintain ;
collection center for E-waste and it shall be

disposed of to only registered ang

- - - i l‘j
authorized dismantler s per existing E-waste Management Rules 20] 1.

Standards for discharge of environmental pollutants as enshrined jn various
schedules of rule 3 of Environment Protection Rule 1986 shall be strictly complied
with.

The project Proponent shall make prov

ision for
for

guard pond and other provisions
safety against failure in the Operation of wy

slewater treatment facilitics. The

escribed limits, Nois
greater than RoQ KVA

¢ and Emission level of DG sets
shall be as per CPCB |a
sets,

¢St standards for high capacity DG
All electric supply exceedin

8 100 amp, 3 phase shall maintain the power factor
between 0.9 lag 1o 1 at he

point of connection,

The pProject Proponent shall minimize heat jslang effect throu
reflective or PeErvious surfuce instead of hard
Tl proponem shall not yse fresh

Air based HvaC S¥slem should pe udopted

surface,

The praje Water for HVAC and DG cooling.

and only treage water shall be used
by project Proponent for cooling, if it js

at all needed, The Project Proponent ghal
also use i

NE syvsiem for
Further ttmpcmturu,
during summer and winter e 15005 shoy

5 should be ke
Variable speed drive, best Co-efficient of Pe

relutive
PL at optimg) level,
rformance (CoP), as well as optimal

Integrated Point Logg v and minimum ourside fresh air supply

alue

nuy he
shall be

resorted for conservation of power ang water, Coil type cooling DG Sers
usced for saving cooling water consumption for wiler cooled DG Sets,
shall ensure 1hag the Iransformer is constructed with high
quality grain oriented, low loss silicon stegl

The project proponem

and virgin electrolyte grade copper,
ain manufocturer's cerilicate
1l be metered among different users ang i
The project Proponent shall ensyre thy

sufliciently high. Stack shall be des
down-

The project praponent shall ol

also for that,
Water supply sh; fferent utilities.

L exit velocity from the stack should e
igned in such g way that there is na stock
wash under any meteorological conditions,

(17)
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(] The project proponent shall provide

water sprinkling system in the project area (o
suppress the dust in addition to the

already suggested mitigation measures in the
Air Environment Chapter of EMP.

[ad]  The project proponent shall provide additional green area on terrace and roof top.

Ventilation and light system in the
basements area for comfortable living of human he

number of Air Changes per hour

lae]  The project proponent shall ensure proper Air

ing and shall ensure that
/(ACH) in basement never falls below 15. In case
of emergency capacity for inereasing ACH 1o the extent of 30 must he provided by
the project proponent.

laf]  The project proponent shall install solar panel for energy conservation.

PART-B. GENERAL CONDITIONS:

il Thep

rojeet Proponent shall ensure the commitments made in Form-1, Form-1A,
E1TATEMP

and other documents submitted to the SEIAA for the protection of
environment and proposed environmental safeguards are complied with in letter

and spirit. In case of contradiction between two or more documents on any point,

the most environmentally friendly commitment on the point shall be aken as
commitment by project proponent,
[ii]  The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the northem Regional Office of
MoET, HSPCB and SE1AA Harvana,
liii]  STP outlet after stabilization and stack emission shall be monitored monthly,

and green belt shall be monitore
basis. After every 3 (three) months, the

environmental

Other environmental parameters

d an quarterly

project proponent shall conduet
audit and shall take corrective measure,
L

[iv]  The SEIAA, Haryana re

subseque ntly,

if required, without delay,
serves the right to add additional saleguard measures
if found necessury. Environmental Cle

arance granted will be
1t is found that fulse information has been given for

eetting upproval of
this project. SEIAA reserves the right 10 revoke the clearnnce

revoked af

if conditions
stipulated are not implemented to the satisfaction o [SEIAAMOEF,
¥l The Project proponent shall not violate any Judicial orders/pronouncements issued
by any Court/ribunal,

I¥i]  All other statutory clearances such as the approvals for storage of diesel from
Chiet Controller of Explosives,

Fire Department, Civil Aviation Department,
Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972, Forest Act,
1927, PLPPA 1900, etc. shall be obtained, as applicab

le by project proponents from
the respective authorities prior to construction of the pruject.

(18)
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[vii]  The Project proponent should inform the public that the project has been accorded

|viii]

lix]

[x]

[xi]

Ixii)

[ xiii)

[xiv]

[xv]

Cnvironment Clearance by the SEIAA and copics of the :It':arance l_r:ltr.-r are
available with the Haryana State Pollution Control Board & SEIAA. This shnu!d
be adventised within 7 days from the date of issue of the clearance letter at least in
two local newspapers that are widely circulated in the region and the copy of the
same should be forwarded to SEIAA Haryana. A copy of Environment Clearanck
conditions shall also be put on project proponent's web site for public awareness.

Under the provisions of Environment (Protection) Act. 1986, legal action shall be

initiated against the Project Proponent if it was found that construction of the
expansion  project has been started before obtaining prior Environmental
Clearance.

Any appeal against the this Environmental Clearance shall lie with the National
Green Tribunal, if preferred. within a period of 30 days ns preseribed under
Section 16 of the National Green Tribunal Act, 2010,

Comporate Environment and Social Responsibility
project proponent (2% shall be earm

Memorandum No. J-1 1013441 2006-1A 111D dated 1B.05.2012 and
Corporate AfTairs, Gol Notification Dated 27.02.2014. A separate audit statement
shall be submitted in the compliance. Environment related work proposed to be
exccuted under this responsibility shall be undenaken simultaneously. The project
proponent shall select and prepare the list of the work for implementation of CSER
ofits own choice and shall submit the same before the start of construction.

The fund ear-marked for environment protection measures should be kept in
separale  account and should not be diveried for other purposes and year wise
expenditure shall be reported 10 the SEIAA/RO MoEF, Gol under rules prescribed
for Environment Audit.

(CSER) shall be laid down by the
arked) as per guidelines of MoET, Gol Office

Ministry of

The project proponent shall ens

ure the compliance of Forest
Notification no. $.0.121/PA2/1

Department, Haryana
900/5.4/97 dated 28.11.1997,

The I'roject Proponent shall ensure that no vehicle during construction/operation
phase enter the project premises without valid *Pollution Under Control’
certificate from competent Authority.

Besides the developer/applicant, the re

Environmental Safe iposed inthe  Environmental
letter shall also lie on the licensee/licensees in whose

license/CLU has been granted by the Town
Haryana.

sponsibility to ensure the compliance of
guards’ conditigns in

Clearance
name/names the
& Country Planning Department,

The proponent shall u

plaad the staus of compliance of the stipulated LEC
conditions, including re

sults of monitored data on their website and shall updlale
the same perindically. It shall simultancously be sent to the Regional Office of

MoEF, the respective Zonul Office of CPCI and the SPCB Ihe eriteria pollutant
levels Il.‘lll'tl.*]}', [1:“: . l'?ﬂu.. HD\ NI . Dzone, Lead, CO, Renzene, :\IIIIIIII.H'IM.
Benzopyrine, arsenic and Nickel {Ambient levels as well as stack cm.'“"j:'r" u:
eritical sectoral parameters, indicated for the project shall be monitored anc

‘ . : . * tha any in the public
displayed at a convenient location near the main gate of the company
dornain,

(19)
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. [xvi] The environmental statement for cach financial year ending 31" March in Form-V
as is mandated to be submitted by the project proponent to the HSPCB Panchkula
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status

of compliance of the EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

Ixvii] The project proponent shall conduct environment audit at every three months
mterval and thereatter corrected measures shall be taken without any delay.

Details of environmental audit and corrective measures shall be submitted in the
MONIOTINE report.

|x¥iii] The project proponent shall seck fresh environmental clearance in case any
maodification /revision is required at a later stage due o exchange of revenue rastn
existing in the project area or change in any plan due to combined zoning plan.
[xix] The validity of this environment clearance lenter is valid up to 7 years from the
date of issuance of EC letter. The environment clearance conditions applicable till
life space project in case of Residential project will continue to apply. The resident
welfare associationHousing co-operative societies shall responsible 1o comply
conditions laid down in EC. In case of violation the action would be taken as per

the laid dow.00n law of land, Compliance report should be sent 1o this office till
life of the project.

[xx] 1f project is not completed within the validity period then the project proponent
shall submit the application for extension of validity within one month hefore the
lapse of validity period of Environment Clearance i.e, 7 years.

|xxi] The project proponent should intimale (o the Authority well before shifting their
address of communication. , ",'\ |
o

(-

C 'é;irman,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
i
Endst. No. SEIAATTR/ 20187 10 6Y Dated:.. 2.9 8 18

....................

A copy of the above is forwarded Isr the following:

1. The Additional Director (IA- Division), MoEF&CC, Gol, Indra Parynvaran
Bhavan, Zor bagh Road-New Delhi,

2, The Regional office, Ministry ol Environment, Forests & Climate Change, Govt.
of India, Bay's no. 24-25, Sector 31-A, Dukshin Marg, Chandigarh.

1 The Chairman, Haryana State Pollution Contral Doard, C-11, Sector-6, Pk,

)

Chairman,
State Level Environment Impact
Assessmoent Authority, Haryvana, Panchkula,

(20)



(o]
(o)
n
M k _
1w g ‘00
o ¥ %d — <P bt A/Q tav_ _\meﬁ = mwﬁmoﬁm:m _aﬁ.U m%mﬂmm mmﬁmw\.m__.o
E “ m 7 w2l => ‘Hd /bw g'g-g'; e S
L A)/\_ Bx Bwos = ‘000 /6w 008-009 s
1’ A,Q 8. &Q_&T LA bwoz-0b = ‘a0 16w 00052 008
- | IS v b& 7 %(ﬂ%\i’ 137100 NI 3OYM3S LTINI NI 39vmas ——"
X S._md - T\H
R — | e f
< ] N
2 e | 1 & | el
< [ I I S
I O -
I A |
1 1 1 |
T
— v
] S
| T 1 1 ooth
o e =2
| [ | 3371
3 1 | [ | | TNYA
= o ——— 2
A /
[ o &2
TN __ _— Mo.—oq
i ERY!
I / ¥
; 4 —~NoTHe = [Hod? [ - ko (o | = [He [He [— N9 R0 [ =TwJe o=t — 5 ) . aow..,i
T. g LN N O T R L N L e Sl A R o o 7S
= — Ipelqo = WOTHZ 1 N2 (o[~ W0 4o |~ INOTHo = [he [4s [~ = (N7 }0 Nyl |H1HOps i RICq]
— 9 [Ne T =1HY ¢ 1— IW°ldo [— [Ho T v —e[No [ = [y [No 291 — 1Ho |da | e | NG 30 Hoflo TR
g I AL el e NS 1o 47 o e e ST e T e N et b et
ki it — LQ [} - Q|49 =~ Q @ — {@ Q Y .IQ 4@ — o ZQ = S
— v | - - Q {1V = R® — pm,/ — | = [Hs [Ne| = o [ 4 N© Ne e it{? 09}
g e =i e = N T = o= %%fﬂ 0RO (g [0 | = [Ne [fle [N? | N° | NV [Aels]#okorol
w S S e e e S e
= —TH N9 | — 449 449 [— 440 [4Y | — [y¢ = = IN" e | —[—[No[Ho[ = [NQ [H{e [ N°® .
2 ol s o e o e e o e e s o L[N | = THo o] —THJo [T WY W0 T o Eldilioits
g Sivzy [NoIS | aVOTL [ 1 I . S T A_..H%W”m%:g RETRIE] @xuh zﬂ_uzﬂz_.“ ST M%w;um.ﬁ«w e Swasnsvan JHLL fON S
= 9115140956 "?_._w.m_u__mqw_.—wm b et ozs euoud J ij&t@ ﬁHumew J«mZm 40 a)g ayy 1oy (.\_n\a r_ — 1
@) woo (1RWBD EIPUICEI o ieben YeiLLJEoN USOEN Housv e/Ge e o - T
= gLo0tL-ued MeN IaNI X31LWIT ! S C° " Aiveded - ABojouysn; 9k (e U= 10U
= v ANV INIWLy 3y, mo<>>m£m w&oﬁd MAThaIQ g &;,32
w %008 907
Q) -
S
=
@



37

‘0a

«0g1 7058986 107 a n W

4 e
ey ©0 oz
- W AN 38v3¥OrI0 s
< ¢ hnd meE oz 8 TEEen
—A C Hond] B K
J 2 woZ- => : ’
ak \hC\w. ’ % QA . ! 131400 NI 3OVM3S Vo oor-os %04
Tmﬁ, g S saton
/ /
\\\Mm\x AT 4 T
B { H“m Ql Z 7S] L /
iR E7 7/ A s LA =T N\ﬁr\ O 7 \m i
| 1 [AFS] T 94201 () _
\; — AP = \\MVE FIT[NVI Cwnﬂvﬂi
g U Ao — - Aﬂf ,
e L e P Pt L e e e e S
= _ = .\L ol i '\/l.' . H = =1 = {/\\ “.\ — /Il.. — 1 =1—|— \.\.H H \ll* »\‘. - - —| 1145
= B e B I e e o o oy e et et Bl e Bt R o B —
e e S S S e S
} = = = ~es [~ | = [ = ] ] = == — = ]| =l == — | = p) — = |~ | = |—|F
— P& > — — = == ¢4 — (]
N [a =77 o  [FOFFOI— A T = PRI 712 I W e Al = A BT
= - R Il:llll./.l/llt —t—t—1 e 11A&mw
s e o e ~ ~— 4 ~ — [T ) — === ) < — [ | | <ebs3
i 2T S — 17 5 e i vl e 3 el N Y Y LA — TP
o T o — R e A ik cad Al e R R A A R P R B Al T2 I A WAl WAk ik G UL A
t\m.ﬁﬁl —H=T17 =T = — = llI./lIH._I. = ==t A = 2 = —— T
73 \\M\hn LM&MJ@Q\‘H‘ == = =] H Sl=] ] L/L__ e - = =F =g
= = : ==l = A== — T = ¥
— ] o — | 779 T = T | TG PN AN = [P ATV [ A0 L | Sl
Gy N = A S S e e et e e A R S S
’ o %\qﬂwuq\.\“ l =79 — oqﬂxc __wlu.}c_‘\\oh_ /\__Qlo__\tfo ] =] = == ==l T ) — T e = =S _ ]
u; M\\l\\lﬂ A =T = = =] — ] — —]| i_l ww? Nk VAl e e Wk I Y i Wk VI
> A o i e el R M S R Y I e ey et M R B
= ﬂﬂﬁ@\\u\ﬁd\\u B B e e A = e I === — =y o
_ \.Wmd&:wlx‘ — - - o =190 =% Lol =] SlEs /! = il B i
T.\\w JAW,QPF =il Lﬂl@. =T =] = — “ o /\__ =T _ —— \\& —7/9[7751}70 T = MQQ " = — 1 . ]9
] = e T e e il -0 = = | [ J-]T= =5 == A = [ o v
/_ 71 i (ANU\%M — Nmol_w\j\\(_(__\\o“wél N I I N ey (M e N S Tl .
; e =7 % oo [aous [ 12 [0 gy s [avot [ sois HTF OO — (A9 N LA EEeAUEZAK ]
avo Hmu ._.xﬁ,m SO | SanndN3avo | v m mmmmmmmmmmm [~ - Qavo1 | dois [ 1Hvis | 4 ||\l.\\\l\|\||l\.\l a0
Shavnay| [GvoTd | o I I T uz_um mmmmmmmmmmmmmmm wo< oW | 40v [ soi [avoT [ dOLS [LUWLS, - e WL |ON 1S
mmmmmmmmmmm h\(\\\ rd\w\v Q f\-\@ing‘w W\rﬂ’ Q M XOVE | NOLLYVLS | sawnd JOVM3S MV JOELEL]
m M o “Jo 9)Ig ay) 104 H
A9y

mo?zozz. :m zaZx_F .—-z—.— “Rwoede) -:ABojouyoay
m
_w_hr__ X3 : o4 g Lyl 3omas o4 &s\omW\ G i
%008 901 foot G aow

r ‘
— - X

Jauueds NINO yum pauueds )



38

‘\,. - /
G99 —a G5 Es —SVET Y 2z o0
M \_\mE._ﬁ_m W ). /6w 0z-g —
o 5 = h'sgih —&tath LYY w2 wosrove *0GS
S ‘\J\J\\ltv 1/6Woz-0b = wmww ] S%%OM “mm_m
I \am.*mf\ = 131100 NI 3OYM3s 6w 001-05Z 008
¢ 13INI NI 39VMas —
> muH N
I T dad —
R e L (WA AT o S T N AL,
V] N AoF 7
» ——— 2 VL g b7 )a0 ()
T =73 ey d Lo 100 1Y
[ 1y YT . " /7 4 f
AR N R 5 il i W A e = A A ki M A T U\ S |
[ Wiedy | DI PO 1 -1 = o i Wt . A WOl W N i ST .
i VT [ S| — | — — | — =] =] — [ —=IZ#PFV][— =1 = — H0| FO TN _
freail %ﬁx(;ul\u(-xw:z\rll S L A e e e e
\ o R T B B 0] e S [= | SN2 I ) il el M Ml ~0 o
L S s A = T I e I e I vl A I - ik Qtlzilwmm LS [ P o
Aﬂ)ﬁdc < 1 /9 9 = — - — =~ 7TV = F RIS \WoN\N\o _ S P27 = P [ < —— +lm\t.tlao...m
O ,,; L._vr\ — | 777 IC)A\\ RNV — \\,DI\\(IH\\WG “,ﬂu [ Y Jw.u.‘vv o] \,kn.\..a 11. H NC\N\M H FOTHOT — — B el A.OOMHN/U
A wa ) A i R A S T | —77 77 —[HOFH0 o LA b A S 77 AR | QI [0 .So./‘.&.
- m_ — 7Y RO— FHuFF V= A9V [~ AT — I HO | — RV HU \\llﬁo.g Dd [NV NV [CION [ &7/F ‘\\1.”0..
1&:. 7 — (N7 H{Y [ = ye e | — 1) «WQ — T4 e — [ A RO —THI NV | = ]— §Y NI = FEFIV] N TN &Y P74 .‘cho..wﬂ
: p — £ Ne | — #o [H9 ] — [Ho HUT= [ H L7 — N0 [HO | = N? [{{o [= |— o NI — [ ZV[ RO WYY [JiN—prepr oo.m%\-
?:h” 4 — N H7[= Wuﬂ&h = el = He e S }W U 1= 1o [Ne 1= =110 o = [We [? [P A [gIN o mog
5 it — [Ho [ Nol—> 7 = FH7 | — 917 |5 4@ Ho | = vy szQ — Yo N T OIN_[HTY (40 PRy
K —= 7 01— G127 =47 o | = [/{o]| 4o 7 Ne | =Ty A — H21 = THo [He [ N0 [ [ 9W [1ofioge o..mf
L =R AL AR U A Y A Vs = 1 A Y AR A B B oo fuso.l
) = NV e = (A2 1 47— T = e 1o = e TN [He | Ne Ty AN o {9 HoTsa]
S N = e o T —[Z o —Wolf s VAR =180 =Hlo [t T TN YW, ol
D = — oo [ = W2 = —ovo = TR =T et T IIER
aWe] TR == \\NN%P\\ HI o | = [N P = OWVo| —[ = NoTHe T N oo | W 1Ha Ho[HopaN
T TR NI | = AC L ot —1Ho 5 = (o =¥ 044% T — FFo[VO[ No | "IN _[HIN_ [ H7ka gl
b} e —— o | — «\Q\ SO HIT — O .ltgﬁn,’d = — [ N | M1Q AV gIN Lo 8*,&.
7 =5 = e | = P o[ oot a— = N = .
— [ I ——— ! %\ \\ = D IM{.IUI.qu .u\@dl I)J._dq 1 :Q iﬁ <IN I.__‘ L) oo..?
VA% e il v, AN AV AR E i s e e A R 7 GO = [N [P TNO| <IN |V [ 71 Fp0, 3
Sl e Av AR A e AT ool oo | 9o = Ao — s e o ML A ME L7500
o<om4uw.““uhqwm u._rw«@m th\mw_mﬂ.m\mlmMaHl SdWNd N3QEVO ou_\wmohﬁwumnu_mm H@%@ﬁ/@ =i w@qm B e [ “U uatidtaCED VAN
i A M -~ N i T T T BT ) oy s R [ AN [ 8NV Pad,
L -0c1$0G8986 L6+ VAN Ok e - . Hﬂ::mssxu«m T o 7o T 3015 | ravis [alaw3] Mot 1no [ Mo ni [Od |19 JHd
3 m__..wmemmwomwmzﬂw.._m,w@m\:mnh : \.—& @ %Hmmfm& Jf@Zi joous au 1oy % e = i s
.—-z—-— T QO fiedey - 3 :31va
iaki X3 B Ao A L L
I DR G TN

%008 207

Jauueds NIYMO Yiim pauueds D



(©)]
™

Jauueds NIYO YHm pauueds ﬁ

/6w :
128 <Tipph— s I e maof WM e,

- 3 o e O
SRy <9

v 77, A) m\ 3 74 V6w G'L-T L = Hd 16w §'g-G'1 A
&) r.wr‘\nﬁ I$bE — ¢ 688 N;lzm A a08 Bwoorees g0y
} ‘aog
131100 NI 3OVM3s
mS.J.Si 242\ - 13N N1 30VMas -
P e [T P ed 7]
SU- AN W — . /A /14 7z 2 4 %
AT H ; u\ﬁmwﬁ_ P PN g riR4 4 A0
—Epg [Pl T T 757 [0
— IV [ 7° claa 77
Lo /
T o7 ] i
/ 4 4 . A # _
—— AT T =T YO < (PP = 27 — [ 20 5] Na il en [ Ysa L
- ) v > 1 1T — 770 — \.\.f J70 — \u\m\\,\ = \Nm\\ h h a] Wi onf hfga,
Y 2] N - ™ v STHI NG < la.\. —F70| _|— \\O\N — .&\W *.C HQ I T*YJ a.
S B L B i A I B e Il I s IS Il [ et Wl I A K /A BT S I A W A XX
— A | =] & @ S Bl il e A A Bl K A Il o A RN i~ EIRECE;
N i A =Y I N 0 I — \\\r\\.& = [A9HO < | 7] ] ~ [ ] u[aon)
< [ Z7FH TS AIHY 17947 =[P ~] ~ HOIHO— T HF O[OV | U A il
o I i I i A I W Al Il 4= I R e I s A WO ONIN | @Y | 7P %, ¢H
=1 —T AT —= [ VAV = A= [PF7 = = AN HUFOT BRI N | AT A
A e e AN I A W b I o A N e N i il RO LML B Vst oA NS
=77 = [7797 Y] =129 Ao =15 — 1777707 =1 — Ve e s A EE AR I A e a9
- == =17 e o I IV A Wi Il P A T S 2 B A I el LA Rl i e
e kY o id — T — A HIT S T I = | P = [P0 = | P = | A0 H AT [ R Aol
T o L e e L i = AT g | e L et
i — NP | = =21 — @w =13 S | = | = ] = [ Ha GO P [~ el Zamrben,
oty L et | L = L i e e o gl o= o AN ] I A
3° 470, = mmﬂ = o] - [ #e| g7 [ P — O = YoTNT I+ g Vo to| — | No| 4a | Ve | Y AP athif
A Q\Ul ) 0 [— |Ho | —[He [ #? | — [H° No | — Yo fv — =W [T = e [Ho Jﬁﬁllﬁz_wii [oall]
. o 5 0 \I.\\\n re] 7 — 0 o e ﬁQ % — (Q LQ — |*Ho [4 O — 0+—\ — J_Q gﬁ QQ*Q_&QOO..Nﬁ
Mgl | — | — ] T =1Ho e | = [Hr 4o 1= 4o I No [ — [¥o ["Yo [ —T— T 7| —}{o [} %3 o] oot
T — 9 7 —14/° e | = H.umll o | — | #° HO | — o1Hfe [— #o He | — [ — o= "B .|N§\. HIN E\TATTTDQ._oﬁ
iy - — N T T — [P = Tae [ Ao | = 1#° [ 47 [= WO TNe = T4 [ 4o [=T—THO[Ho [ =[4jo [ IV HIIEEH:
| W’ — 4 .\U\l o o ,\Q \\ — o *\ — 2 N&Q — () h% ——— .AQ IQ = 3 \%l Q OO..Q
0o — g —1 g | — NMm s | — | {{o #e | — {9 N/ | — [ [—=TT— o - I%\ @ooo.ﬁ\%
2 P~ o 0 Q “l T3 I»\zﬂmm\@ 45T [Tiavis [ avon | dois | 1wvis [avon | dois | wvis [avon [ dots [ 1avis | Jov [ 3on| A= to Hﬂ 3100 | MO14 N[00 [10 [Hd
L avo | uon.vr..,_wm z»_wﬁw _.o\<mmHMmMn y3Lnd SdWnd N3a¥V9O 1vsodsia uwo:dm zo_wﬁ_%uz w...s_?_‘ momum_zu:: HSVM Yova z.n_uo_wzhw_w. MMMME %%wwuwﬂﬂ_rw =
Swavezs|Nows [avoTL | SuaM Hu\\H\\\\DHDm —— § - I
m.ﬂ\\\\x\_\\um.u_%:om%a_?é: SPer-@s YIONIST AUSNY soous ourioq [

wos ewb@mepuixaiwll
: D ELL ST.NONZxN:

g + 'pSZIYSHE6 teuoud

. ; twm:.comm _mozwv;_me.m M.qumhonuﬂﬂwﬁw@nam : s @..—x ity .z_uc%o.ac_ocﬁ@niucum.ﬁ/.mxﬂxﬁﬂa ?

S100L 00 MeN "UoHIIS BiaNl X3 TWIT INV1d INJWLVIHL 39VM3IsS o4 199 Py By
X008 901




o
4

Jauueds NIYO YHm pauueds ﬁ

7o & B
. sed. Qo 0 _ - /. " .
?ﬁ@ﬁ g bty SLothh— 0 Gohh Cyyny B B
T\ m s lh.M\w - M .,W\m;hm T &. NHQMm R\HJBVA _\mE_Hmm.mMNMM WM mIM _\.m\MhEOMﬂmu.ow ww(mmmu\.w:m
i IR TR T T, e KR B A
3 f_ﬁ: A242\)- g 13110 NI 39YM3s z :ao8
= . U R 13INI N1 3DVMaS :S310N
_ =
T
,)\\h\( Qb P RTV/9) d_mmq = =T )
i —mEs e oy e - pno kR EE A
] - d — (7 = = ; — —= ~ e = e 7 i
1 S A AR e e e s Gnas aE s
)\ b= T T [ 1 #o 77 [— e [—INo (o | — o —= =t HIN [ HFh e
ok PR Io =P | = [ = LgaAe|— o YD /A A e e = LA Rl e W LM G RV P2 K
r%g. — Wl | = o = o 7 l%o%H\«c\w\Q R\LA% |- (NIRRT~ [IVAHJOLAT [N | I |49 ov.1
suly — O NP [ — | HFD | — [Ho g0 [ —[9PgfV] — [0 INT — N ,.\Q ??ﬂzq&n\ i N | o L et
h R BL — o[V | — \\%UQWMW — e | — 2 | — R[N [— VMO [H=]| —[— N\\Qnﬂ% - \W&J\M %ﬂw .u:,_“ W“._“ \.«a%%oﬂ.ﬂﬂ 7
B e dEn AR A AR RS R S e
W le —_— . i 1 = 0 —_ [ g |— _— | 4 — - :
Y A7 — No|He | = [HZ[H? | — HYTH? [ = |[H91H° | = [Na 4o |— ﬁ\w &M WSO >(77g uw mw Y tm z“ 1:& L1 f%%wwz
e e e e = e e e e e
g = TN [ | —[Ho [He T— [y 1= Lol e = LI — e B = =D T — N R i Araa
g = e N L e e = Lo L7 1 = flo LI L= [N L4 1= = TNolol | N [0 T [AT7 {Em o o
.EMZ... N@W\E_ ,ﬁI\ *QQ IZ\W\\H\&* nQ IM\ ﬁo .ﬁ\h .U. NN\QQ .&q \M.. E\M ,%% H .nw uw =l \.@Q Nol| — [ {{o [Ne [N TN }ctot?ﬁ_iﬁé
ToEtg e e | = e e = He =N Hle 1= o e (= 1= No Fr [— [ o Fote L HE 1T e
T = @ \I\\llm,wl ST el [ ;\o ﬂm = No THO | —T—TN[{Jo| = [NY o [N? Y/ N THOHHe L T
| — o THe = n = e =T ot R e | No |~ T [NoT| 7 ST B 7 oo
. e | — /19 —— T = He [He | — | H[H9 [ = [NV [P 40 [HY T=1—T#{o || — [H? [{{° TN (AT [ [fio[He] 90k
N e \Huﬁ = = e S e A L el B /(A A N O LA ;AR
%_<. m — |He @ oﬂm._ LTS [1yvis [ovo | dois| wevis | avon JOLS | 1uvis | avon | doLs | 1avis |avol an Ho | — b 19 o = THa [N Q \Xﬂﬂll\q_ﬂw B imiocoz\mm
e ivon 4ous | 1uviS Amwmﬂ“wlb_u Sawnd N3advo Jvs0dsia 39an1S NOILVINDHID-3Y | Sdwnd woww Lv1S | 40 [ 49w | 3ov [ 30w | avor | dols mmpmz.ma MO NI |00 |10 [Hd L
NOIS [avOoTL Suamona AV I _ i I I N I u_zm:_u_ HSVM %Ova [ NolLavIT mnﬁ:mm%@.;umpﬂaﬁjwl\\\lmﬂml\ﬁzamﬁ: ONTIS
9115110956 L6+ ‘¥SZLYSLIE6 FMmVowmmMowww@%vmmhwmu JﬁUQ,NQ ..@\ m\\hwz.um%ﬁ ....g&mé.r..ﬁ..coB_mw::ou [ [
x- gL

wos newb@eipuixajwll sprew-3 L JeSN JebeN 3ouysv 'vZ/62

81001 1-1U18Q MBN ‘uonels oneiN JeBeN 4e
PIaNI X3L1KHIT

h

I

o auﬂltuﬁﬁ. " Ayoedeg -:ABojouyyos) i
ANVId INFWLVIHL 39VYM3S ._Ow\fb

%004 901

TGQE\Q\Q%%@ m:m\_ei

e ..‘,.I"YE - ;



~

4
Jauueds NIYO YHm pauueds w

! ybw z ole]
V._I 5 mo gL =5"%8 6T Lﬂm.oonc/ﬁv _ 1y >.v - mm<um9_.m._m Jiﬂ\mmwwmm&m mmﬁmwm_m
bW G LT L => . bw g'g-g
Iﬁm 3 B, 539 > 0 55l = 11T Aen] e T o8 s
e ‘aog
- (L\ (Sddo m&%sv% 3 pS— L TE._So NI 3OVM3s L3N N 39vmas S310N
| ||
1
|
| S |
— M
_ M N Vo ¥ j 4
Ly Z = ] = — T NI N9 | —| RO A FP | ON | A F 5 a0
=N K] Peo%” ol o= ol— |5 b o | g NAD 7
L [ = R = R = o i = P3P = o 7o — oo - [ lRel = [PV e [k | 2 | O LA 2]
. | — (ND = [— [ O [— | 3P4 | . [P %~ | 74 — RN - = [ R — [P [Wol S | A | UN [ZRELH oo
Ty = o= TP = v | = P2 = [P — | P = = [0 —[Pe[#OT#X ] 7 | P [Z717 1)
RIS — (V0 [ = R — Y Ho = [P AT = [T = = o[a2] — | H NOT XA | Fo | FW [ FAFTF| odid
e T N i L L A C E E Earlammb T Ak A AR Lataaioy
T q - % — nl = 7 7/ otigm ¥ — 7 — 7 sl e : A _ |5 i \_ i
LR 1 — [ HO[NO [ AT [ — Pl T = | A = %\mx\u = MR N\u, ww [ m M 7o M__qu .x\,w”\nw
R = _&QNNO 7 = Q\QW\\\M\ - \\W\ Ww \\wwww\\\Q = \x@ \www N\C\\W\Q = mg N\m o \\ww TP RETE T
) Q [ “w— y f —_ — —_ - i 74 -4 s D) . g i
\“_f &M\w 0\.\/\\.\0 e A\%T\m.la\ . *&,\ n\@ = % %\Q - &\Q *\l& -~ ‘QQ % - =141 —= N.\O 0 r&_\%\ ; Q:( T r2| A0
] mo. — I o= 7 | — | AT — LA | — Ol AP — | 9 — T =P 3] — o [ ¥R TN o 5Bt
S ST — ol #o | — | 9° A7 P - [ T —=W9 [ 20 = [— Ve lNo| — | N@ \\*\ 56 JIN TG o) 8
N 3@ = | 2p° = | o = |57 — ol e | — [ Fe| V| - e[ NO| =[— 7ol — [ H7[N ¥ ch LY A LT
N 498 = mﬁoll\!lﬁw@lmwwluﬂ o oo | = [P | — 1721 791 — | NV JRT3& VK VY VI[ — | N9 &Q M| A7 g [ IR
e £ o\Tﬂo&\lelo ST a9 o] — P | 9P [ — [R]IR — [F0 o] —=[ = [N VI = [ Yo No [ ¥ —Jo | HIN AP Aaaisl]
G 191 = =2 mWWMq — g | — [ Ho| Ho| — [AIA| = NI F — [ =[NO[Nq = o He $%§Z w8 RN
ol P (AT — o= AU Hol =770 =773 o = [ WO — = Ny Ny——[ 7o WU &R | o] SR
;..?q\. 7?& e \mﬂd%‘”%&@\l]\“ 0| — .\\u\ﬂ.ﬂ - \\wm &—% —| Ho| HO == NOTN O — [ &cﬁnlg]m:.—ﬁ P..mw_
DT | D st Fa79 | = [l = U = [HH O [ A Ve = =T #9Wo— o Hv A LR oo LR
T J | = u_mcg&qi\\n\ﬁuq\m&dx\\\lﬁq A= wa &w — &w &m == ) 12 w1 w2 Ul A AU
T Au.. = l_adxl\.ﬂlw@dqu\\l lzqelqw“ H&o Mc = Nc Mwa il HO VO — = —— 1o zelsﬂl\\nmq\%w% oﬁmwm
I — —* P — 779 7 \ML = THo T = HI IV =15 HC |l. ~— NRd— 1 H9] 0 wmu\ﬂim: T O
N Amju — éhﬁ@m&@\% avol Mw 14v1S | avo1 | dOLs | VIS | avol | dois Eu“ W RO No = e Ne ok Mﬁl —TealB
| Gvoa [@ods | 1avis | avol hmwml.ﬂw SdWnd N3quvo | 1vs0dsid 39018 NOLYINDYID-3Y [ SdWNd Sa334 uarig xmwu. xuuw_\,_ 40V [ 499w | avon | dois | Lavis [¥3uaw3 30&55«35: JWIL [ON 1S
|S#uvi3d (NoIs | avoTL Sy¥3IMO18 dIV myﬁ\\\;zlm.hu ] I | MHW I 8 | NOLLYVLTIA [ SdWnd 3DVM3s Mvd

g vow_c_d‘mr«w Twﬁq "Jo a)IS ay) 104

16+
9115110956 L6+ ‘PSZIPSHH66 L6* omvvowmwm% ‘auoud «Qmpt
woo- _mEm©m_uc_xm_E__ (ppew-3 goLo0b sy 'VZ/6C W " Awoedeq -:AB:
o \ ha JebeN YellL JeeN JebeN 4ou -_ 9 -:ABojouyda)

pemem T 1aN X3 5 NV 11y, oumas rog ~APY 1Ol il Ctog N

_ %008 9071



Jauueds NIYO YHm pauueds ﬁ

2N =) -
._'SM\J WT Wo\m;ml@.ﬁ.:m,.ﬂ.zc\fi ybw 2 0a
= >. T 23 N 35V3HO/1IO
Wkty bl.«&vi&\ml thhe - Hmmjav WWMW\\ oSty ba am_mw:mm&m o e
. . 0, B\l g0 QA% T At b
Wpyeod 42pa) - 9 131LN0 NI 39VM3S VB 0or-ose 000
J : Hﬂﬁl\lﬂ 13NN 39vMas ‘saLol
R TN S [
(N N s S T |
= I - _
x — |
Y 8 — N7 I—
2 T _—
% — 1 W0 Ao P L Y
N a4(¥ _ o) — | VIV [ P10 | — 7l .0 N A el R o B 2] R = — [ V° f
= ea = e e % Bl =R el = e b e AR AR A
= O E = e o =L I o [ — Lol Wl _ o= = WHE= 1Pl T LN -
<= — [P I NO[ — L\ﬁ\wﬁ Y V4 A I L B ) S 7l el I T o R R I 2P | V1NV [ TN ooty
L= I AR AR Mmo = A =R EonE S GBI A ERE. A AR R
e T e = o L e e =t e o e e P e : L KR
L4715 R e = I 74| — ol /ol —[WO NG [ = | #O] No X[ INO| — Mww\mn D[ g9 UMV ipathE
PN 7 Mo t% =7 e ad S il Bl A B o o = = e — glAol T ATV [T pekd
Wiy = 1Mo [go | — 5 HO = {747 | _—[ifo[4e | = No[ 47 e = = e T o e e
oSk s AR T ies s e S
: i - = | = el 7 = (% = = = Q o — POQ
/774 = _ﬂu . H\m@m — &w tw =7 9 = |18 &w = m\qo Aol —] = ?&s = &M o 4 L 0] Halffalooib]
e =8 e [ e = =T T = = = e e T =T f T THIN o #2170 9)
PN T, = _Ql&dl”\ = i = \\“M &M - mm fo T = el = T N&LH L L % ww%ﬁ%u:
T3 e =] = ety e e = e T = = R R YRR
Y/ 2i/ \\lqul 0 \U\Wd\@\\ o A HY 1= o [0 | — o [ oo [— = 142 P — T4/ (T3 A e ey
i B = 47 = e AN /LA b R AT = e e A CAN LT L LR
oAON 17777 U\L%WMWWH\ iy = LR =1 e == B = A i e
W = — | = — e o | — ~ | —1{lv — ; . N
& S atsr i s e e A A At A
ROV 77 L\wwwlﬁ\\\\lww.\\l\(.\ T = = =] 2 | l— == ¢ b .
AN Zd avoT | do1s Emm D<N._ uokmvﬁmxml\ni\o._lﬁw FM‘W\M avol QW\M FN*&SOw o<|n” #o = ﬁ%%”ﬁﬁ% — ‘ﬂ«oo %Q Y |\|QW|‘ i n“\\cta o“..
|SHUVW3Y | NOIS avoT. Su3IMOo8 HIV ss3ud ¥3Ld SdWNd N3QYVO vs0dsid 39an1s zh;ﬁﬂ%__ W_Sw avon | dous | i L | == - 4 %,
e e i B BTN OIVET J]MMM[Mz mort 2| 2 0 LN i Bt
e o PO ¥ T e e
81001 L-1yieQ MmN .co:m-wo_.wismmNme_Fhmmz -;ebeN Jousv vz/62 : a& i o4 [ T
DIANI X3LWIT » INV1d pm%s_im__mwwmmo_ssﬁ ”de/b.d.éb; ....m.._.._m.mm\ﬁm._;..ﬂmm:o
M3S 1 - Wi <
¥008001 o g Suirou



43

108

o

Jauueds NINO yum pauueds )

11wz ‘0a
. N 3SVIUOMIO 6w 0z-gL  ISYIWO/IO
o] T Sl= et (PP E Bs? cpggig. Wl 3 @ G e o
» — . - WAt A => £ Q-G :
=) ' ﬂ (),\v&JJ.C 4 Yhe 2 \\Q \H m_\uE 05 = :aod _\MEEQN%%OM MNM
V) e 3 " - ) 1/6woz-01 => ‘aog 16w 00t-052 ? )
T hal it 5 T 7222 ampny 49 UL 137100 NI 39VM3s 13INI NI 3OVM3S *S3LON
\\ 7l e WP = = = 7~ | = - |— HP o il hsd L | e gom. F-T0 o
£ s - - Ze|_ = = | — — ler| = (7 Lo | B~ .60 | 770 et
A W S B 4 M= R = Z7 W 27| s WA MEC | 77¢ )
7 N A A s = = Coa| P #= Lo| B B X anl
7 A | = — 1= i we |- + —| ~ o wa o we == = o we 9ile | Sic= €
7 | =1 [ = 7T e e R ol | <= [— Lo [T otz | sis7 a,9]
7 - A P pe | - |~ | = | WA i e | - = | — N % HAABEYS a,5(
Th7 e [~ [ - [~ W79 — 12 [— buel 0 bal o] — = | =7 Gl gl ot L3 'sT] T kAl
\.\._ 2l e = = e | = - [ 2 0| uR APl an L = = w2 FRREA RN < ST
o S B I = = = Na[ 9 R Y el N A Ny >t 553 BTATHY
h NS T=1=T= b L e RANMA VI = = = = H3 Vo m % S Kz TR
- e e e B Yo e [ —=— | — N3 N7 777 = +— —1— No THI 0iT% 1SoST [ | i Uwa
- L LBt A V7 | — | — | — TI VY 19V [ === o V3 oL [OS5TT T [T
—17 klﬂb He == — — v 249 — |— — INSAPZE] NI THI —7 = T— znw \Nsb ;Wﬁqhﬂﬁ.ch.]'l_ e \\_
I~ e (<o = = | — e e | < | — | — CARE 77IVo = 1= = 1= 1 NI §eI9e [0 LU S ST R ‘
aQvo1 | doLS | 18vis | avol do1S | 1yvis |avOol d0LS | 1HvIS | avO1 | JOLS | 18VLS | @VOT | dOLS | LHVIS [ avO1 | dOLS | LHVIS | 40V | qon 40V | 391 [ avol | dOLs | 1uvLS [¥3L13IW3 .SO;L._._WO MO4 Ny oaq MIQ W
SYNVW3Y [NOIS | aVOTL mm_m;o._m‘mi mm_mmn_ zm__..__u Sdnnd zmdzd‘o 4<mnﬂmm_o ‘w,.._vc:._m z@ﬁ:uxmu‘mz mn_z?_‘mowwu__ ETQIF] xw<>>_xu<m zo_E_Su_u mas_sa_ wo<>>m_m>>(x SINIWINNSYIN Siar ozd_
ET e L 2 - — T - — J
9115110956 L6+ 'PSZLYSHLEE L6+ 'OELYOSB9BE a\hnumu =L = =77 o \ 777577/} aYg ay) Jog {Hod_.r,.mﬂm.ﬂ.m:n
) ew- 015828 ° 3 e >
EMM:_.W_M__“%WN_mcco__wmwm“M.‘__“wz.g_wocw_zwm__mmwm "1eBeN ousy 'VZ/62 = A 77455 ASE Rpeden - ABojouypag N\@/mnw w
g BIANI X31KWIT ~ INV1d INJWLYIHL 3DVM3S 04
Y008 901
y \ s e I s PR » >




44

6wz

woo jlewb@elpulxajwll

:jlew-3 €019015828 -duoud

81001 L-1YloQ MaN ‘UCHEIS osjay Jeben XeilL JeaN JebeN yousy 'vZ/6Z

BIANI X3A1HWIT

|

Q\VA‘\QIM;.”\\% s .NIL‘:HQ..H;.S:O&QNO -ABojouyaay

ANVd INJWLVIYL 3DOVYMIS 104

A008 901

‘oa
N 3sv3Y9NIo y6w 0z-GL  ISYIHONIO
16w 0z = S'S 16w 06%-00Z ss
16w G LT L => ‘Hd bW G'g-G'L _Hd
16w 0g = Helo) 1/6w 008-009 ‘god
1Bwoz-0t = ‘godg /6w 00t-05Z :go8 ,
1371N0 NI 39VM3S 137NI NI 3OVM3S ‘S3LON
_ T ] —
| ]
|
_
__ /) N T J79| 71 o 193 573 H97/9 o tHo 2_.“
7y SRIVe 2 |V @ ANV BN HI N9 1%
\ RERLES No |77 % HYFU INARZE N7 1219 ~.h
v | 7 AN ORI A RAINES Y [N "9 [$9 -5
4 Ne | HTd v 113 9 9 NIt N9 O 29,2
i STINe N7e [JVI 73 N3 AL ANk -
{l I THS Ny o [77Y NS [NEREZE] PR
77e p~?@ Il A Sfa | IV9 Ue [Na HI| 9 =5t
*L(Tg [V 49 [l RiAd No 9 NAEIE REA= L =
779 ]IVo A 2l Al R A E A THE NS o
nﬁ ~3 779 yNSIPY VoA Vo 177~ N3 AT a1/ C
xh SV HIPVY pre [1Y° /e V¥ 719 (N9 Ll
T e (7t VY JYVHY VI H @ jva (M@ Ha 9 =1
%o PERA VABINA 29 [V° 23 ¥ 19 NN 9 i)
) Y e H7 TV [HT {777 N3 e [H° T
AR N o ~Ne | — | — | — oy [INO [ = [ — | — J{o| N® T NI [ = [— = e CRNL] ST
- Lo Z= - |~ | - | e e e i e s U= &~ wihl
I E Hol T Ho o B | U@ He| poEA
T 75 75T = = | = o e — | = = N A= =T -1 = Lro| A~ it
\/ - o e : 7| e 2P e Tl Hs | o gt
I~ T Z AT = = 77s] 77> Fre| A= pr %
_* S Py — = = - e Hido| o EEOREE = T i N I ad ko 9\”@
™~ N —=— [ — Rl ol S S o P [ Nelds 1111 ~ N7 HERCEIE
:ﬂA o ~ \U\WO W — = |— \N*P VQO — [ — — \%O 7\Q \\\ﬁo AJ’Q e = [T \V\Q «LQ 2k b-tS| L-aR] B VA I 5 J
* oS | 1vis [ avod | dois | Luvis [avon | dois | tavis [ avol [ @ois [ 1uvis [avon | dous | 1uvis | avon | dous | suvis | 4ov [ dow| 3ov [ 30w | avon | dois [ 1vis [4313w-3| MO 1NO BEH " =
; o<ow,_¢mn>o._m Hv SS3dd ¥3L4 SdWNd N30¥VO 1vs0dsSIa 39aN1s NOLLVINDNIO-3d | SdWN §0334 H3LT1d [HSVM XOVE | NOLLuVITIA | SANNd 3OVM3s Ml SINIWINNSYIN Wil [oN T
_%«:mz NOIS | QVOTL _ _ T T I I T T T I T T I T T I | I
9116110056 L6+ ‘PSZLYSILEE L6+ ‘OELYOSBIBE L6+ "W =z IV 7PV = gIny o mig eded

Vi ot/ l14/53 30

hw Scanned with OKEN Scanner



L)
4

Jauueds NIYO YHm pauueds ﬁ

o mmﬁmo%m
N ; 16w 0z-51  35Y3IHOMIO
16w 0Z => Ss Wwosros o gs
2 /6w m_m.ﬁ = .ovum _\%_e S8GL Hd
/6t 05 = : 008-009 :000
T~ ) oy A 1) ML 1BWoz-0} = ‘go8 VBw 0005z ‘aog
131100 NI 39VM3S LTINI NI 3OYM3S 'S310N
—
[
|
(@)
\
byin PZZd Rk N i o 7T P AZAEI P PN o,
= o 7 | = w7~ s [ A7 L] 77~ o | B b=
= i il s - | B el %4 | | e o =9
T oA 7= = S lo| &7 Lo | TP | 2~ o| o am\
1) s we | — ] = - Wl w = = = TP we 20 vl = F = [= T30 7 = /! L..E
0 0 e e il “a P = = wa b = i ol L gz
i o W [ —[ - | o] w2 — 1= ti e oo == = Ca[ QW [aAw o 7H =7
_ ~ 4 L P W [~ |- 1~ [— O Up fadee| AT A9 VEAEAT
%6&5 (e MU |— — Loy [~ — [— \e )olo \ e yo v | = | = = \f\Ji Am |4 4 Fraee TRY
L} (~2 \mc - - -~ O (wc — |== ey r&ﬁ&r (A D ~ = — J\_%:b (u{%& I =T VVQHW\
— /BN = T—T— SRV T—T—=1— PERL TR NI = —T—— \AMLﬂ ‘Wd m \uv\qw 3 des ;v.t&,.:
] FEI == = NI T T—1= 1 IAZE W T —— \&o _c AR | 74 \.i% =R
[ A ] [ NS == HI VI T =1— [— PEERINE] TPERI A = f d \I,u e \iﬂm = WM;I..&
~|~\_ | [ N T =1 — VS99 | — | — = NT A VI a5 == \:a NI 7% 24 s B K;.u
PRTN Ha [\~ [ — [— = A9 [1Ve [ — | = | — HI [ [V9 Q| @ — NITHY [Weda | 1492 | 9999 P [~'2
43 \ _ _ H | - — 1A NI T >]A9 (17 R 2 Lha b
| | ] avO1 | dOLS | 1MviS | w01 [ dOLs | 1uvis [avol | oIS | 18vis [avol ] dous | 1dvis [ avol | dOLS | 1¥vis [ avol [ dOis | 1uvis | 4ov [Jow | Jov [aom] -
T!k(imm_zo_m_nu(nu._.h SHIMOT8 HIV SS3¥d Y314 SdINNd N3aQXVD vS0dSia 39aNn1s NOLLYTINDHIO-3Y SdWNd SA334 3174 [HSVYM Mova [N ’S_l dvon | JOLS | Lvis Y¥313W3] MO LNO MMM ]| [Ha
— _ _ m M ~ — _ _ _ _ — _ _ _ _ OLLYYLI4 | sdwnd 3OVM3S Mvy SINIWIANSYIN 3NIL [ONTTS
[ [ I [ | O |

911GLL09S6 L6+ 'PSZLPGLLEE L6+ 'OC 058986 L6+ "QOW _Lk.t.i Sy = %JI‘N\\.&M@.W\;S a)ls ayj 104

woo-ewB@eIpuIXalwl| ([1eW-3 £0190.58Z8 :8U0Ud
8L00L4-1U18Q MON 'UOIIEIS 01BN JeBEN XelLL JEaN JBBEN YOUSY 'vZ/62 — Cf 7710 S"T-£ 1 F5C fioeden -Aojougpay ==
m INV1d INJWLVI¥YL 39VYMIS 104

BIANI X31HWI1
¥OOH 901

T pcac fhe| £13a




(o)
4

Jauueds NIYO YHm pauueds ﬁ

1w z ‘od
SN evEerO il dZss 0¥
PugrzL = ~ Hd Bw 5'g-G/ Hd
1/Bw 05 => :aod /6w 00g-0g aod
16woz-01 = aog 1Bw 0005z aog
— 1 ! 137100 NI 3OYM3S LTININI 39VM3S ‘S310N
=
G |- o 2= b 74 | |2 o\ Z7 | = | A | | | d 2 Jalls
{ Y | Fe x| Lo PZR24 | Ao |_A77 \&\\ (24 | (o lad)
o] K\_ Lo L A 77 777 A2 S - =]~ 4 ‘\_\“wl
= R A Lo | _1° He| v 77| LA %
L | L 2 l=| 7~ P2 Wl Led A Lo & pariAd
\ T T | O A2 e A 4 74 Pz 3 -1 = s A s .N'\“_
P 2 oy |2 7k o 7 >
. L Z-| o] | A7 | [ #F AN = = (= = 27 F Ng
T 2 - T | =% 7 A Vg — A 7 \
7. A |~ 7+ o] T | _fA” AN S Km 224 ,‘ \,.\”MN
( | s o 7 =z A - Wz s 7
A\ 77 Z | v” | L rr=| 77 | 77 = = - = = [ &, bk‘.w_
Y PR Pz | &7 Ho| A~ Leo| _/77 | A Vk\ﬁ\ﬁ
7 T 7| = AR | L 5 tew P2 o]
/ - 2 o e A e o = |~ = = | =T wd 2 EZE
v Z b= A v T M N 7| e A7 [¥S
,Qrdm\“ Aol [ —[— whE | 2ol P e g G 0= = = = =y =
=P — —— VAN~ VOl oo 2| wo FveI~1<1= = 127 PRZ
7 Vv 7~ = — | — UVZi7/< Az 77 Ao\ _T=1-1— o HT U
7 W3 | — | — |— ZEi  Cadid L Lid il Inkd AN\ - - - F 777 (N7 ot
~T [ 7= i | e | (VT 4 e[ H7 e | HY Ao Z/o | = — IR i o7
A = 1 — | — CATAL D7 V¥ rEAINE V22 V27 S Py ey ZFT7 L.W.
r— ] Al Zad - — v 7 yv= 1 2fe = Yoo = = — NIZTH? -, &
o7 e 1V | — T2 [ 37 o [ivV° VRN (272 |V oo | — = = =< 71 I~ i
S 1 dO1S [ LHVIS
S ] e | s | g | i o | st | Sane s o ol G Lo s g o oo Sl
[ 11
91LGLL09SE L6+ ‘PSZLYSLLE6 L6+ ‘OCLPOSEIBE L6+ Q0N [ =R =TT L,NV..H.WSWSQ;_Q 3y1s 2y} Jog — _ _ _ \.ﬂw..r_\ru\ 7 aiva

BLOOI-1UIS0 MON “UOREIS OAIGN JEDEN EILL JESN UEGEN Y0usy 'vZ/6Z Fri1° &= 5" # ST hioedeg - ABojouypay TN g w

BDIANI X31KHIT 5 INVTd LINJWLYIHL 3OVMIS o4
Y008 907

wos jlewb@eipuixajwy Jjlew-3 E£0L90LSBZE ‘BUOUd :



112 ANNEXURE R4/6
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Building lifestyles since 1967

WORK ORDER
M/s. Vision EarthCare Pvt. Ltd. Ref.: API/SVP[S]/WO/Versalia/2021-22/1365
# 202/4, Mandakini, Cosmopolitan CHSL,
Plot No. 19A, NERUL, Navi Mumbai, Raigad, Date : 06.05.2021

Maharashtra -400706
Site: Gurgaon, Haryana
PAN No : AACCV1038L

GST No.. 27AACCV1038L1Z8 Sub Site: “VERSALIA" Sector -67,
P.F.No. : TH/THA/1006464 Badshahpur, Gurgaon.

ESI No. : 34000309000000999

Kind Attn.: Dr. S. Chandrashekar GST No.: 06AAACA0006D1ZQ
Contact No. : +91-22-27718444 Essencia Sector-67, Gurgaon, Haryana

Subject: Supply, installation, testing and commissioning of 500KLD CAMUS-SBT type
Waste Water Recycling Plant at our “VERSALIA®, Sector -67, Gurugram, Haryana.
Dear Sir,

This has reference to your offer dated 09.01.2019 & subsequent discussions you had with us. We
are pleased to place an order on you for Supply, Installation, testing and commissioning of
S00KLD CAMUS-SBT type Waste Water Recycling Plant at our “VERSALIA", Sector -67, Gurugram,
Haryana, subject to the following terms and conditions:

Scope of Work : of work includes Supply, Installation, testing and
commissioning of 500KLD CAMUS-SBT type Waste
Water Recycling Plant at our “VERSALIA", Sector -67,
Gurugram, Haryana, complete as per specifications
and instructions of APIL or his authorized

representative.

Date of Start :  Immediate

Date of Completion : By 6™ May 2023 or with in 6 months of completion of
civil structure.

Contract Value : The contract value is Rs. 49,50,000.00 [Rupees:

Fourty Nine Lakhs Fifty Thousand only] based on the
item of works, their Quantities and mutually agreed
rates.

Bill of Material/Parameters :  Annexure -], Page 1 to 10, Enclosed
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Building lifestyles since 1967

Terms and Conditio

1. The work has to be started immediately and coordinated along with the civil works.

2. The work is to be carried out as per standard engineering practices, IS codes, CPWD
specifications 1998 and direction of the Project in-charge. Defective works or bad
workmanship shall be redone/ repaired by you to the satisfaction of the project-in-
charge, without any extra charges.

w

You shall prepare all the shop drawings, and to be got approved from us before
commencing any work.

4. All dimensions and specifications etc. as shown on shop drawing or as directed shall be

strictly adhered to. Any defective work shall be rebuilt without any extra cost to the
company.

v

. The quantities mentioned in the BOQ are tentative and may vary as per the site
conditions/ direction of the site —in-charge.

6. GST, PF Challan, Details of PF challan, ESI Challan and P.F. contribution certificate on
account APIPL shall be submitted alogwith every running bills.

7. All the materials shall be used as specified. In case of any variation or absence of
approved make, samples shall be submitted in advance and prior approval shall be taken
from APIL or his representative.

8. The rates mentioned in the BOQ are inclusive of costs of required materials and labour,
alongwith all taxes, duties as applicable, transportation, octroi, Toll Tax etc. all insurances
and also costs of administrative charges, tools & tackles and Contractor's profits and
overheads etc. required to complete the works to the full intent of specifications and best

Engineering practice. GST shall be paid extra.
9. ESCALATION: No escalation will be applicable over the contract rates.

10. You will abide by all labour laws, safety rules and will adhere to Minimum Wages Act,
Employees Provident Fund Act etc. You will indemnify Owners in this regard. In case of
accident compensation if any to your workmen shall be paid by you.

11. For any dispute arising out of this order, decision of the Director- APIL will be final and
binding.

Versalia, STP,WO. VEC,[Work Order], Page 2 of 6
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Building lifestyles since 1967

12. You shall keep the site neat and clean remove all the rubbish arising out of the work out
of the site as and when directed and at the time of handing over of the site.

13. Time will be considered essence of this Contract. Entire work shall be completed with in
period stipulated.

14. Water & Electricity: You shall be provided the Water free of cost at one point, further
distribution shall in your scope. Electricity for the erection of the work will be given on
chargeable basis at one point.

15. The Storage-cum-Office space will be provided to you at site, however required MS/GI
sheeting to create partitions, enclosures etc. will be your responsibility and you will make
the area lockable. You will also provide your own watch & ward arrangements.

16. Any major cutting, breaking and construction of civil structure (s) will not be in your
scope, unless otherwise mentioned in the scope of work.

17. You will create your own labour camp outside the project site. Water, electricity and other
utilities required for labour camp will be contractor’s responsibility.

18. Defect Liability Period: The defect liability period for all works shall be 05 (Five) Year
from the date of practical completion of work as certified / fixed by representative of
APIL If the defect is not rectified within Three working days from written intimation, APIL
shall get the work done at your risk and cost and shall recover the cost from your
retention money. During the guarantee period, you shall be responsible to rectify any
defect at your own cost to maintain the work in proper condition.

19. Liquidated Damages: In the event of your failure to complete the works covered under
this Work Order within the specified period as above, you shall be liable to pay us by way
of liquidated damages and not by way of penalty a sum of Rs. 1,000/- per day of delay
subject to maximum value of 5% of the contract value. APIL shall be at liberty to recover
this amount from you. However, this will not be applicable if extension of time is granted
by APIL for delays due to any act of Government and Nature.

20. Statutory Compliance: The Contractor shall bear full and final responsibility for the
engagement & employment of all labour & all matters related therto & shall be
responsible for the compliance & adherence of all statutory obligations according to
acts, rules, byelaws, regulations of the Local/State/Central Government in force & the
APIL will have no obligation to keep vigil in this issue, any disputes / controversies in this

Versalia, STP,WO. VEC,[Work Order], Page 3 of 6
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Building lifestyles since 1967

respect will have to be met up by the works Contractor at his own cost. Such
Compliance's and adherence shall include but not limited to e.g. Factories act 1948, The
Contract Labour (Regulation & Abolition) Act 1970, Minimum wages Act 1948, Payment
of wages Act 1936, Industrial Disputes Act 1947, Trade Union Act 1926, Workmen's
Compensation Act 1923, Employees State Insurance Act 1948, Motor & Transport
Workers Act, Apprentice Act 1961, Provident Fund Act, Any other act or enactment
relating thereto & rules thereunder. The Contractor shall take Third party insurance
policy, as well as get the labour license as per statutory requirements.

The Contractor shall be fully responsible for the above compliance by any sub
contractors employed by him. The Contractor shall show proof of his compliance to the
APIL; as and when demanded.

21. A Employee Provident Fund & Employee State Insurance Compliance

Al The Vendor shall be liable to comply with the Employees’ State Insurance Act 1948
(“ESI Act”) and Employees’ Provident Fund and Miscellaneous Act 1952 (“EPF Act”).
The Vendor shall submit copies of registration/proof of application for registration (in
case not registered at the time of execution of this agreement) under EPF Act & ESI
Act to the Company. In case of non applicability, the vendor shall mention the specific
clause of the Act/Notification/Circular for the same to the satisfaction of HR &
Administration Department.

A2 The Vendor shall prepare a list of workers (location wise) on monthly basis in the
format provided by Company and shall get the signature of the Project Incharge. The
Vendor shall calculate the EPF/ESI amount of the month exclusively for Company
based on the list of workers as mentioned above.

A3 The Vendor shall open a separate bank account with Project Incharge of the
Company as a joint signatory, and deposit both employer & employee contribution
on a monthly basis in the said bank account. Project Incharge & the Contractor shall
sign the cheque jointly to discharge the statutory liability before due date.

A4 The Vendor shall be liable to deduct the employees’ contribution of EPF and ESI and
deposit the same along with his part of the contribution of EPF and ESI within the
statutory period and shall provide the following details to the Company:

a. PF challan with TRR number
b. ECR file (Electronic challan cum return)

Versalia, STP,WO. VEC,[Work Order], Page 4 of 6
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Challan acknowledgement slip

Remittance confirmation slip

Copies of monthly returns, i.e., Form 5, 10 & 12A (under EPF Act)
ESI challan

ESI online working

© "o an

The above mentioned documents shall be provided under his signature to the
Company within one week of depositing the same to the respective authorities, but in
any case not later than 30" of the succeeding month. The Vendor will be paid for the
services provided by it, only when it provides the abovementioned documents in the
stipulated time.

A5 The Company shall be indemnified by Vendor for any action brought against it for
any violation/non-compliance of any of the provisions of EPF Act & ESI Act.
Additionally, non compliance or violation of any of these provisions of the above
mentioned Acts would lead to the immediate termination of this agreement.

The Contractor shall be fully responsible for the above compliance by any sub
contractors employed by him. The Contractor shall show proof of his compliance to the
APIL ; as and when demanded.

Payment terms:

Rs. 4,95,000/- [Rupees: Four Lakhs Ninety Five Thousand only). Mobilization Advance
against undated cheque of equal amount. Advance shall be recovered from IInd RA. bill

onwards in Four equal installments.
- 20%  Of contract valve on design of drawings.

- 25% at supply of Media.

- 20% at supply of Culture/catalyst

- 25% at supply of electromechanical items

- 05% at Commissioning

- 05% After One Year from the date of commissioning.

Running payments shall be released within 30 days of certification of bills after deduction of

TDS.

Versalia, STP,WO. VEC,[Work Order], Page S of 6
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‘Administration Charges’ non-refundable @ 0.50% to be deducted from every RA Bill or work
done.

Retention money will be deducted @ 5% from each Running Bills. The amount of retention
money shall be refunded to the contractor on satisfactory completion of defects liability period of
05 Years. However, we will released the retention money after 01 year of DLP, but contractor
should be submitted to us Bank verified (signature verified) undated cheque for the same
amount.

The payment will be made by cheque after deducting statutory Income Tax etc. (as per
prevailing law). TDS and necessary certificates will be issued to this effect, as per prevailing
laws. All the bill (s) shall be raised in the name of M/s. APIL. All the Running Account Bills duly
checked and verified by Project-in-Charge as per items/ rates given in BOQ.

Please return one copy duly signed as a token of your acceptance of the above terms and
conditions.

Yours faithfully, (Accepted)
for Ansal Properties & Infrastructure Ltd. for Vision EarthCare Pvt. Ltd.

Ajay P. Sharma Authorised Signatory
Sr. Vice President [S]
cCc 1 Sr. Consultant [Projects]

2. Account Deptt.

3. Coordination Deptt.

4 Site Incharge —Versalia

B Office Copy

=)
= ;::%)Md";;
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Corporate: C001 Toothsmith, Raheja Nest CHS, Lake Homes, Powai 400072
towards a green ‘morrow Regd: 202/4, Mandakini, Cosmopolitan CHS, Plot17, Sec19A, Nerul (E) 400706

E>u’ VisiohEarthCare Pvit L td ®

To, Mar 28,2024
Ansal Versalia,
Gurugram

Sub: Handover Letter of 500 KLD CAMuS-SBT based Sewage Treatment Plant
at Ansal Versalia, Gurugram.

Dear Sir,

We confirm that all works/orders issued to M/s Vision Earthcare Pvt Ltd for
the installation of 500 KLD Sewage Treatment Plant based on CAMuS( Continuous
Advanced Multistage System- Soil Bio Technology) in premises of Ansal Versalia
have been completed as of Feb 10,2024.

| am pleased to inform you that the CAMUS-based 500KLD STP plant was
successfully commissioned on 15th February 2024 and has been operational since
that date. | am delighted to report that the plant is fully functional and performing
effectively.

The CAMUS based 500KLD STP plant and all equipment at the site are functioning
properly.

for Vision Earthcare Pvt Ltd

Vivek Chauhan (Project Manager)
+91 8976961006
operations@yvisionearthcare.com

GST: 27AACCV1038L1Z8, CIN: U73100MH2004PTC150232 page (1/1)

contactus@visionearthcare.com Mumbai +912227718444
CAMUS®/SBT®/Soil Bio Technology® are Trademarks of Vision Earthcare Pvt Ltd
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From: M/S Esencia (13GUS0162976)

No: 68565873 pate: 22/05/2024 17:11:43
sub: Application For - CTO / both / new

https://hrocmms.nic.infOCMMS/applicationProcessingDetails/openApplicationDetails/68565873 17
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Receipt Na.

Depositar Nama
Bank Mame.
Bank Id.

Application No.
Mame and Address of Industry

 Name of Regional Office
Applied Far
Payment Date

Payment Details

CTO Both (Rs.)

CTO Both (Rs.)

Late tee Air (Rs.)

Late fee Water (Rs.)
Samgple Testing B0TH (Rs.)

performance securlty feo (Rs.)

Total Amount Paid (Rs.}
Transaction Status

120

95

Lt e] Crocuriadt
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Surl Pation
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L 541
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E=zancia, Ansal Properies L Infrastuciura
Ltd, Esencia, Village- Eagshahpur, Sector-

67, Gurgaen, Haryana, Gurugram,
GLRGAON NOHTH

GQurgaon Narth

CTO - both - naw
2024-06-21 14:46:03.386
L.0

7500000

225000.0

225000.0

7200.0

sGOo00a.b

1707201.00
Successfully Completed
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IN THE COURT OF [H NATIONAL G TRySupPL NeWD DT

Sult / Appest No. (R W ZAV0D, JURISDICTION OF 202
|n re - | -
Chasvran | eaal. { omv*{f“ (4//((»'\(3‘(& qu Ll,z,;\( Plaintiti(s) o, Petitioner(s)
K) k)cl ~ bS(er : Appeliant(s) Complainant(s)
VERSUS
;Qc&“»ﬁ D\ hsW AV SAVN Defendant(s) /Respondent(s) / Accused

KNOW ALL to whomv'these Qesent shall come that I/ We_

Eopt R W o) Brcall
fvogexties Tuatiweing. (Yo J
‘ = ‘Q\")NA _ark. do hereby appoint 1
MKv V’KM mMMOTKA) odar CV'QV‘(N)G,Y{A\"S‘;:“’
APV CTE

. D -597 /9502 - Deln
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(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court including High court subject to payment of fees separately for each court by me/us.
To sign file, verify and present pleadings, appeals cross-objections or petitions for
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage.
’ To file and take back documents, to admit and/or deny the documents or opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.
To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, case and grant receipts hereof and to
do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution on the said case.

The above named

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

_And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to all intents and purpose.

And /We undertake that V We or my/our duly authorised agent would appear in court and all hearings
andwillinform the Advocate forappearance when the caseiscalled.

4 And /'We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
and retain for himself.

And /'We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. /'We hereby agree that once the fee is
paid,VWe will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for
more than 3 years the original fee shall be paid again by me/us

IN WITHNESS WHERE OF |/We do hereunto setmy/our hand to these presents the contents of which have

Sor Ansn| Properfle

................................ % Mbiasiucinie .
' e

VMNJJ& mmmmsw,ncm:::“:“:mz:\

been undertstood by me/us on this QAS_ dayof.
Accepted subject to the terms of the fees




